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Friday, 8th May, 1953

Pa$t'The House met at a Quarter 
Eight of the Clock 

LMr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS

iSee Part I)

'̂16 Â.
Kumari Annie Mascarene: (Trivan
drum): I wish to raise a point of 
order,Sir.

Mr. Depaty-Speaker: On what?

Kumari Annie Maacstrene: Onasub
ject on which I wish to enaâe your 
attention.

Arising out ofMr.Deputy-Speaker:
questionsT

Kumari Annie Masearene: Not on a
question.

Mr. Deputy-Speaker: Then,  hon. 
Member will Kive me notice about the 
pointoforder. Pointsoforder canhot 
be raisedonan abstractissue. When 
aquestion isputif apoint oforder 
arises, it may be asked, or when I 
cometosomeothermatter. If itison 
any ofthe clauses, 1am willing to 
hear.

PAPERS LAID ON THE TABLE

Tariff Commibsion's Report on the 
Conversion Charges for Bars and 
Rods etc.

The Minister of Commerce and In- 
doatry (SiiriT.T. KrishnamachaH): I
beg to lay on the Table, a copy of each 
ofthefollowingpapers, under sub
section(2)ofSection16ofthe Tariff 
CommissionAct,1951:

(i)  Report of the Tariff Commis
sion on the conversion charges 
for Barsand Rods and the 
fairretentionpriceofelectric 
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furnace billets produced by the 
Registered Re-Rollers;

(ii) Ministry of Commerce and 
Industry Resolution No. 3- 
T(2)/51datedthe 22ndApril, 
1953;and

(iii) Statement  explaining  the 
reasons why acopy each of 
the documents referred to at 
(i) and(ii) abovecouldnot 
be laid onthe Table within 
the prescribed period.fPlar-

. • ed in Library. See No. IV R.
38(a).]

Evidence tendered before the Select 
Committee on the  Estate Durv 
Bill.

Shri H. N. Shastri (Kanpur Distt.— 
Central): Sir, in the absence  of
Mr.Gadgil,Ibegtolayonthe Table 
with your permission, acopyofthe 
evidence tenderedbefore the Select 
Committeeonthe EstateDuty Bill on 
the5thFebruary,1953. [Placed in 
Library. See No. S-47/53.]
Tariff Commissions’ Report on Flax 

Goods Industry

The Minister of Commerce and In
dustry(ShHT. T.KrishnamachaH): I
beg to lay on the Table a copy of each 
ofthefollowingpapers, under sub
section(2)ofSection 16ofthe Tariff 
CommissionAct, 1951:

(i) Report of the Tariff Commis
sion on the Flax Goods Indus
try(1953);and

(ii) Ministry of Commerce and 
Industry Resolution No. *16(1)- 
T.B./53, dated the 7th May.
1953.[Placed  in Library 
See No. IV R. 103(33).]

AIR CORPORATIONS BILL—concld.
Clause 3.— (Incorporation of  the

Corpora tioti*.)
Star! Nambiar (Mayuram):I have 
got an amendment to clause 3.  It is 
moreor lessliketheonewedidpoaed 
ofunder clause2.ItisabouttwoCor* 
porations.  Instead of two. I want 
onlyone. Thatis myamendmeot
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Mr. Deputy-Speaker: That Is barred.

Shri Nambiar: It is almost barred, 
but the hon. Minister did not reply to 
the points which we raised yesterday.
Mr. Deputy-Speaker: That cannot be 
helped. The House has accepted it, 
with or without argument. There has 
been enough argument.

Shri Punnoose (Alleppey): put you 
said> Sir. yesterday in this particular 
case it will not be barred.

Mr. Deputy-Speaker: No, no.  Abso
lutely not. I am sorry hon. Members 
do not hear the whole thing. All that 
I said was that all amendments as to 
whether there should be one or two 
Corporations are barred, and if in 
addition to that there is anything else 
in an amendment which is not cover
ed by this question as to whether there 
should be one or two Corporations, 
then I will allow that portion.  This 
is pure and simple “two Corporations”.

Shri Nambiar: My submission is
only that the hon. Minister..........

Mr. Deputy-Speaker: No question of 
going back.

Shri Nambiar: He has not given his 
reply to certain points raised by us.

Mr. Deputy-Speaker: No, no. I can
not allow discussion on a matter which 
Is closed. All amendments to clause 3 
are barred.

The question is:

“That clause 3 stand part of the 
Bill.*’

The motion was adopted.

Clause o was added to the Bill.

Clause 4.—(Constitution of the Cor. 
porations)

Mr. Deputy-Speaker: Hon. Members 
who want to move their amendments 
may kindly do so.

Shri Nambiar: I beg to move:

In sub-clause (I) of clause 4, for 
**not less than five but not more 
than nine Members” substitute 
-̂jdaj 3UO  sj?»qui9ui aAy„
senilng the Ministry of Communi
cations, one representing organised 
labour, one expert to be recruited.
remaining two representing 

Ministry of Defence and Finance .
Shri S. V. L. Narasimham (Guntur):
X bee to move:

,  Tn sub-clause (1) of clause 4. 
after “Central Government” where 
it occurs for the first time, insert

’‘of whom one member at least 
shall be a representative of or
ganised labour”.

Shri Damodara Menon (Kozhikode): 
1 beg to move:

(i) In sub-clause (1) of clause 4, 
for “not less than five but not more 
than nine members” substitute 
“not less than three but not more 
than five members”.

(ii) In clause 4, after sub-clausê' 
(1) add: **Explanation:—The men̂ 
bers of the Corporation "shall be 
full-time ahd one of -them shall be 
an employee enjoying the confi
dence of the workers”.

(iii) In sub-clausc (2) of clause 
4 after “that person'’ insert “or 
relatives of that person”.

Mr. Deputy-Speaker: Does  Mr̂
Damodara Menon want to say any
thing?

Shri Damodara Menon: My first 
amendment refers to sub-clause (1) of 
clause 4. This point has been discus
sed here during the general debate. 
My view is that if we have a compact 
tody, it would be better for the Cor
poration to work in a proper manner 
and more efficiently.  It will also cer
tainly reduce the cost. I have already 
pointed out that my idea in suggesting 
that the number must not be more 
than five is that all the members can 
be whole-time if the number is not 
very large. I have already pointed 
out the advantages of having whole
time members. I do not want to elan 
borate that point further. I hope the* 
hon. Minister will find his way to ac
cept this suggestion.

Shri Nambiar: Sir, I have also moved 
an amendment and I want to say 
something.

Shri Damodara Menon: I want to* 
know whether I may speak on the 
other amendments also.

Mr. Deputy-Speaker: He may speak 
on all his amendments, on Mr. 
Nambiar’s amendment and  others 
moved on the clause. No hon. Mem
ber will be given a second opportufnity 
to speak on the same clause.

Shri Damodara Menon: In regard to 
my second amendment I have already 
stated the advantages of having whole
time members on the Corporation. The 
hon. Minister when he was replying: 
to the debate yesterday said that he* 
was very anxious to see that labour 
was given proper representation. He 
said he was second to none in his 
anxiety to see that labour. ̂ interettŝ'



€o53 Air Corporations Bill 8 MAY 1953 Air Corporations Bill ̂54

were properly safeguarded. Of rourse, 
then he will find no difficulty in ac
cepting this suggestion that at least 
one of t’le niembers in the Corporati’̂n 
must be a person, an omployee, who 
enjoys the confidence of the workers. 
The hon. Minister asked the question: 
“Why* should you limit the number to 
one?'* In his opinion, it  appeared 
when he was speaking, he would go to 
the extent of saying that all the mem' 
bers of the Corporation must be per
sons who enjoy the confidence of the 
workers. That is a good idea.  If he 
goes to that extent, I can see no reason 
why he cannot at least accept this 
amendment that one of them may Oe 
a pcjrson who enjoys the confldenre of 
the workers. If he has only slated 
that by way of argument, then I am 
sorry thnt he has not understood thir 
suggestion in its proper spirit.  I 
doubt whether he was not really ad
vancing his argument in his anxiety 
to pay a kind of lip homage to* tiie 
idea of labour having proper repre* 
sentation. He stated yesterday in 
support of his contention that even the 
General Manager may be a person who 
will be very anxious to have the in* 
terests of labour in mind. If Uiat Is 
the manner in which he construes this 
suggestion, I am sorry, he has not 
understood the spirit of it.

[Pandit Thakur Das Bhargava in thP 
Chair.}

There m.iy be many representatives of 
vested interests and also many capita
lists who may sympathise with la
bourers.  But that is not the spirit in 
which this suggestion is offered. It 
the ho.u. Minister thinks that by ap
pointing a person who is a capitalist 
who apparently .seems to have some 
syiTipathy for labour, he would be 
fied tnat the interests of labour will 
be safeguarded, he is really mistaken. 
That should not be the spirit in which 
he must take this suggestion.  There
fore. I am afraid the hon. Minister has 
really misunderstood  .-û;̂c.slion, or 
rather he is countering the argument 
with a proposal \̂ich probably is 
meant only as an argument. . There
fore, I sugge.st if the hon. Minister is 
really serious and really earnest ubout 
and anxious to serve the cause of 
labour, he must even now make a pro
vision in this Bill whereby a repre
sentative of labour is made a member 
of the Corporation. Yesterday be said 
he had an idea to have some member* 
some respected public man who 1» 
associated with labour organisations, 
to be made ft member of this Corpora
tion. I do not know who is the oerson 
he has in view.  But even that may 
not serve the purpose. What we want

here is not an outsider en.1oying some 
kind of confidence of labour, an out
sider who has done  some kind of 
labour work, but an employee of the 
Corporation who enjoys the confidence 
of the viorkers who are serving in the 
Corporation.  That would be the only 
way in which we can create a spirit 
of democracy in ̂is nationalised in
dustry and also take labour into the 
confidence of the Government. There- 
fore« I hope the hon. Minister will find 
his way to accept this amendment 
also.

The third amendment I wish to place 
relates to sub-clause (2) of clause 4, 
i.e. ‘'Before appointing a person to be 
a member of eit’ier of the Corpora
tions, the Central  Government shall 
satisfy itself that {hat person”—here 
I want to add the words “or relatives 
of that person”—“have no such fiuan- 
cial or other interest as is likely to 
affect preiudiclally the exercise or per
formance by him......This is an
elaboration of the idea that the hon. 
Minister himself has acceotod. If we 
want to see that the public entertain 
no doubt about the integrity and im
partiality of the member̂ of the Cor
porations in their work, it is not jnly 
necessary that the persons who are ap
pointed in the Corporations have no 
personal or financial interest in the 
undertaking of the Coroorations or 
other matters, hut their relatives âso 
must be above susoicign. Therefore, 
this is only an elaboration of the idea 
contained in that section and T n̂ist 
the hon. Minister will have no diffi
culty in accepting tĥt.

Shri Nambiar; Here my arguments 
for my amendment arc these.  We 
must have a romoact body, all the 
members of which must be responsible 
to the Government and thereby to 
Parliament direct.  We do not want 
persons who have no direct interest 
in the Corporations, but who may be 
taken as members of the Corporations 
for obvious reasons, who do not sit in 
the Corporationwhole time and do 
the work daily but oLcasionally come 
and sit in the Corporation.*!, give their 
advice and go away as part-timers, in 
which case their paramount interest 
will bt* to see that their own private 
interest is safeguarded, whether it be 
outside or inside the Coroorationn. but 
not the Interest of the Corporations as 
such. Yesterday, the hon. Minister 
stated that he would be all the more 
pleased if Mr. Tata would acreot the 
Chairmanship of one of the Corpora
tions. He said that he was ftating 
what he felt and there was nothinf 
like keeping things from- the public 
eye.  I appreciate his idea on that 
point. But the thing is in his mind
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[Shri Mambiar] 
that he wants to bring in a person like 
Tata. Ihavenogrouseasainst Mr. 
Tata directlynoragainst Mr. Biria 
noragainst Mr. Dalmiaor anybody. 
Thequestionishow could Xata. Birla 
orDalmiadirectlycontribute to the 
welfareofthe Coroorationsbecause, 
afterall. forTata#Birlaor  Daln:>ia 
these Corporationsarenotthe only 
concern;theyare ManagingDirectors 
orDirectorsor proprietorsofumpteen 
industries and  concerns in this 
country. Icannot understand how 
theirattentioncanbe devoted to this. 
Theymaylend theiragents—I am sure 
thehon. Minister mayhavesome per
sons in view—they may lend their 
agentsandthroughthem T̂ta. Birla 
andotherpeople may influence the 
Corporations. Thatismy fear. There
fore, we donot wantpersonsother 
thanthose whoaredirectlyanswer
abletothepeople throughtheGovern
mentandParliament. Otherwise, our 
interestwill notbesafeguarSed. That 
is thereason why wesay we should 
nothaveothers.

Secondly, I want a representative of 
organisedlabourtobe there. Ifhe 
isonthe Corporation, withthecon
fidence thathe commandsamong the 
workershe canstraightaway advise 
the Corporation in labour matters so 
thattheCorporationcan workinthe 
bestinterestofthestaff as well as of 
the whole tiation. Yesterday the 
Ministerbroughtforthan  argument 
thattherewasnoorganisedlabourand 
thattherewere several Unions and 
these Unions only formedan ad hoc 
Committee. It may be one Union or 
twoUnions or anynumberofUnions. 
Heextendedaninsinuationto these 
benchessaying thatthere would be 
as manyUnionsastherewereparties 
inthe Opposition.  Thatisnotfair 
on hispart. Weonly wantto serve 
theinterestsoflabourin theinterests 
oflabour,andnotwithapartyfeeling. 
Ifhe wantsto misleadthepeople, if 
he wantsto misleadthecountryas 
suchandthestaff, thattheOpposition 
partieshereare working with that 
partyfeeling in mind,thenheisab
solutely wrong, andnotonly wrong, 
heisdeliberatelydisruptingtheunity 
of thestaff,which isbad. Itmaygive 
himanadvantagetodayifhedisrupts 
theunityofstaff, becauseinthatcase 
hecanplayone against the other. 
Butourownaimisnot gained by 
disruptingthe staff. Itisonly with 
thehelpandco-operation ofthestaff 
thatyou canrunthe show better. 
Therefore,thatisa wrongconception 
anda wrongapproach. Ifthehon. 
Ministerhasgot anysuchviewinhis 
mind,he mustcastitawayhereand

now. He must think afresh and con« 
sider the reasons the Opposition wants 
toplace beforehim. Ifthe Congress 
party,towhich he belongs, isinterested 
inlabour,let themtakeupthecause of 
labour. Wearenotstandinginthe 
way; wearenotatall concerned,if 
hewill takeupanattitudewhfchwill 
be conducive tothebestinterestofthe 
staff as well as the people.  We are 
hereto extend ourco-operation and 
give him allpossible assistance.  He 
mustapproachitin that way.

What exactly is his reason for not 
havingalabourrepresentativeonthe 
Corporation? Letus haveit. Ifhis 
reasonisthatthereareseveralUnions, 
thenlet himtaketheopinion ofthe 
staff concerned. Lethimtakea ballot 
or anysuch thingand findout who 
isthepersonwhohasgot themaximum 
confidenceofthe workers andthen 
take him. Let him have a qualified 
man—Idonotsaythatany Tom, Dick 
or Harryor anybody mustbelaken. 
WhatI sayis,lethimfind out the 
personhavingthe minimumqualifica
tionsbuthavingthe maximumcon
fidence of the staff. You must begin 
inthat way. The. wayin whichyou 
nowproceeddoes nothe!p. This is 
ourgenuinefear. Wearenotjust 
talkingintheabstract; wearegiving 
you  a concrete  suggestion.  There 
mustbe five members,a representa
tiveoflabour,a representative of 
the Communications Ministry, arep
resentativeofthe Defence Ministry, 
oneexpertand arepresentative of 
Finance. All thesetogethermtistform 
a compactbody asaCorporation which 
will look to theinterestsofallcon
cernedandtheycan goahead. This 
istheidea. Thisistheconcretesug
gestion which weareplacingbefore 
you. Thisisnotto ob.struct you but 
itisonly togiveyou help and assist
ance. Itisnotby disruotingJabour, 
which he wants to do today, but it is 
only by takingthemintoyourcon
fidenceandhavingtheirco-operation 
thatthewhole nationcanbe benefited.

Mr. Chairmaii: All these amendments 
arenow before the House for discus
sion.

Dr. Lanka Sundaram (Visakhapat- 
nam):I would like very briefly to 
speakon clause 4and alsotheamend
ments moved. Myreasonfor inter
veningis to congratulate the Select 
Committee whichhasin clause 29made 
arecommendationfor theappointment 
of alabourrepresentativeontheAir 
TransportCouncil. Having made that 
recommendation I had hoped the 
Select Committeewould makeasimi
lar recommendation with respectto
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clause 4 also.  My hon. friends have 
already argued the necessity for <he 
appointment of a representative of 
organised labour on the Corporation. 
This demand is nothing strange or 
new.  My hon. friend, the Communi
cations Minister would remember that 
when the Hindustan Shipyard Limited 
was organised and incorporated by the 
Government,  a  representative  of 
labour was appointed a Director.  I 
can mention his name, Michael John 
of Jamshedpur, a well-known labour 
leader: He is the Director today ot 
the Hindustan Shipyard Ltd. The pre
cedent is there and, as I said, I do 
sincerely hope and trust that  the 
Communications Minister would not 
fight shy of some of these amendments. 
In particular, I commend to him the 
amendment moved by Shri S. V. L. 
Narasimham which runs as follows:

“of whom one member at least 
shall be a representative of orga
nised labour*'.

I do sincerely trust that the  hon. 
Minister, who had been Labour Minis
ter of the Government in the previous 
years, would not flght shy of accepting 
an amendment  of that  character. 
Here there are two small difficulties. 
My hon. friend Mr. Namblar made a 
reference to the representation of the 
employees themselves on the Corpora
tion. But, I have given you the ex
ample of an alternative, of a well- 
known labour leader, the choice being 
that of Government, belpg appointed 
as Director of the Hindustan Shipyard 
Ltd. I personally would prefer one of 
the employees to be on these two 
Corporations. If for reasons, at any 
rate, in the initial period, such an em
ployee is not available or is not found 
suitable for that matter. I do trust the 
Minister would consider the appoint
ment of a labour leader on the analogy 
of the Hindustan Shipyard Ltd.  Mr. 
Nambiar made a  reference to the 
policy of the Government, in regard to 
organised labour. I have said on a 
number of occasion in this House both 
in the last session and in the current 
session that I am not satisfied a.s yet 
with the oolicy of the Government in 
regard to the recognition of organised 
Labour Urtions. I would not be wHd 
In my approach to this problem, but I 
am convinced that as yet there has 
been no attempt made to secure the 
recognition of only one Union for anv 
industry or Industrial  undertaking 
which is now being managed by the 
Government of India. I do hone and 
.sincerely make an aDoeal to the hon. 
Minister of Communications to ensure 
this. When there was news about this 
Bill, those people working In the air 
lines made some attempt tc  bring

about an organisation. I am convin(*<» 
ed that they are going to register it̂ 
this ad hoc Committee organisation. 
It is in the process of making. I am 
sure the hon. Communications Minister 
would welcome an organisation which 
Is completely representative of the em
ployees of various comoanies which are 
being clubbed together into these two 
Corporations. As such, I do hooe he 
will use the enormous experience he 
has got as Labour Minister of the 
Government to encourage one labour 
Union, and not two or three. If you 
take the structure of labour activity 
in the various departments, whether 
Railways or Posts and Telegraphs, you 
will find that because of the lack of 
policy on the part of Government to 
assist in the formation of only one 
Labour Union, all these troubles are 
taking place. I think, it is uJtimately 
to the efficiency and advantage of the 
Corporations themselves to have only 
one labour Union. I do hope that the 
hon. Communications Minister .would 
have a sympathetic attitude towards 
these people, namely, that since vou 
are already having a precedent m an 
undertaking in which you have 66-2/3 
of financial participation by Govern
ment,—as also in the administration— 
the same precedent may be followed 
here. I would sincerely suggest to 
have an outside labour leader of res
pect and standing in the country as 
one of the members of .each of the 
Corporations, tin default of finding a 
. suitable person or persons from the 
employees of the Corporations them
selves. I do hope my hon. friend, the 
Communicalions Minister would accept 
this plea.

Mr. Chairman: Before I call any 
other hon. Member, may I respectful
ly submit for the consideration t;f the 
House that we have a programme for 
this Bill. At 12-15 guillotine will be 
applied so far as the consideration of 
the clauses is concemea. At i2-l& we 
shall begin the third stage. At this 
rate, I am afraid, we may not have full 
time to consider the important provi
sions regarding compensation etc.  I 
would therefore suggest that the hon. 
Members should see that this does not 
happen and they get full time to con
sider other important clauses also. 
But. If they spend too much time on 
these clauses thev will have no lime 
left for other clauses. Clause 4 Is 
Important, and It mav be fully argued 
out. But. at the same time we should 
not spend more than necessary time 
over it: I would respectfully ask the 
Members to be brief and to see that 
this clause is not allowed to swallow 
all the time and some time is left for 
the consideration of clause 25 and rue 
Schedule etc
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Shrl Joachim Alva (Kanara): 1 shiiil 
be vary brief. I raised this matter of a 
Director> trom the workers’ ranks dur
ing the first reading stage of this Bill. 
I again say that somebody from the 
Tanks of the workers should be associ
ated with the Directors.  I do not 
-understand how a very competent and 
-sympathetic Minister for Communica
tions, who had also been a Labour 
Minister has aversion to have a mem- 
i>er from the ranks of the worker̂ in 
the rante of the Directors. He is out 
to fetch Mr. J. R. D. Tata at any cost. 
The Air Lines are run by the ordinary 
men* men in the ground forces, ground 
personnel, the engineers, the pilots, the 
crew, tbe radio men and the hostesses. 
They are the Dooplo in the Air Line 
from A to Z and it is strange that the 
Government of India in the year 1953 
does not find time enough to pull out 
men from the ranks of these workers 
to be members of these Corporations.

In 1949, there was the flrst Air India 
strike in Bombay.  ft  cost  the 
Tatas about two lakhs of rupees daily. 
When the workers came into clash with 
the management, they found them
selves very, very helpless because they 
had no one to speak on their * behalf. 
It so happened that they had I0 resort 
to men who were neither in the Air 
services nor amongst the workers To 
figlit their cause. It so happened that 
I as the then SherilT of Bombay had a 
hand in the calling of! of the strike 
which was called ofT unconditionally. 
Workers often find that there is no one 
to champion their cause in the higher 
ranks, from amongst top business men 
and top capitalists, who take a share in 
the running of the Air Lines.  After 
all is said and done money is paid out 
by a few thousands of shareholders; 
that money is. being paid out by Gov
ernment today.  That money will be 
controlled bv Government.  After all 
is said and done, when you bring a 
man of managerial rank in the Board 
of Directors, you should also have one 
from the ranks of the workers.  I 
appccal on behalf of the House to the 
hon. Minister, who is vefy generous- 
hearted, and who can really understand 
the cause of labour, to bring in even 
at this stage, one member of the pro
. posed corporation from llie ranks of 
workers and thus yield to our demand. 
On the Air Transport Council he has 
yielded in the matter of bringing in a 
repre|entative of the workers and their 
view point has to be heard at some 
stage or the other. Let them feel that 
in the matter of their salaries, their 
working hours and other service con
ditions, they have a man to champion

their cause. After all m the course of 
the next iive or ten years, tiiis Board 
would be fully composed only ol the 
workers and let us take a long-range 
view of matters at this moment.

Sbxi Punnoose: Permit me to per
suade' Ûe hon. Minister to make a 
chanlte, I hope where others have fail
ed I wlU succeed. |
would bring to his attention the ex
treme necessity of having a represen
tative of orgahised labour.  Yesterday 
he was pleased to give us a definition 
of natiemalisation; what is nationalisa
tion, he asked.  He gave the reply 
himself that it is the eschewing of 
private profit or the motive of private 
profit. If that is so, and in nationali
sation profit motive should be eschew
ed, why on earth should you deny 
representation of organised labour? 
Labour has no axe to ffrind.  It has
no motive for private profit.  If the
industry is in charge of the  nation, 
then it can very well believe, absolutely 
believe labour being placed in a' posi
tion of power.

Secondly, the hon. Minister was 
pleased to say yesterday, in a moment 
of excitement perhaps, that Tata is a 
greater benefactor of labour than some 
lilembers on this side of the House. 
We may difXer in our ideologies. But 
the very fact that we have been elect
ed to this House by lakhs of people, 
shows that we command popular -con
fidence.  Therefore the statement of 
the hon. Minister comparing some 
Members to Tata was a shock to me. 
That makes us very suspicious. If this 
is the Minister’s conception of labour 
and benefactors of labour, then we 
have to take his declarations of love 
with a grain of salt.

He should have representatives of 
labour for another reason as well. The 
hon. Minister in the course of his 
speech, in a round aboû Danner of 
course, said that some retrenchment 
has to be made and some dislocation 
there will be. If it is your intention, 
if it is your desire to carry through 
without a hitch, yo\i should have a re
presentative of organised labour. It will 
strengthen the hands of the Corpora
tion and the public will'‘have the con
fidence that the affairs of the Corpora
tion are in the hands of men that can 
be trusted working  not merely for 
earning profits.

Shri N. Somana (Coorg): I regret I 
have to oppose this amendment.  As 
the amendment stands It is said Ifiat a 
representative of organised  labour 
must be put on the Directorate.  Now



‘€̂61 Air Corporations BiU 8 MAY 1963 Air Corporations Bill 6062

I think it is very dariRerous to put 
such a clause in this Bill. 1 think it 
would be much more' advisable to put 
the provision in a general way so that 
when the employees or̂janise them
selves into one Union and CTOvemment 
is satisfied that the Union represents 
the actual labour, one of its represen
tatives may be appointed on the Direc
torate. On the other hand if we put 
this provision in a specific way and if 
later on there are two or three organi- 
ŝdtions, I do not know what Govern
ment could do at that time. There is 
bound to be conflict It would be 
much better in the initial stage to leave 
it in a general way and when the em- 
.ployees actually organise themselves 
into one Union, as Dr. Lanka Sundaram 
put it, to have one of their representa
tives on the Directorate. It would be 
very dangerous to put this clause in a 
specific way as is sought to be done in 
this amendment. So. I oppose this 
amendment.

Shri B. k Murthy (Eluru): I am un
able to appreciate the stand taken by 
' the hon. Minister.  While he was in 
charge of the Labour Dortfolio, he had 
won a name for himself for having put 
the lodian Trade Union inovemont on 
-a sound footing. All the legislation 
that he has been able to get through 
in the Provisional Parliament stands 
to his credit.

While advancing his** argument as to 
why he was not ablêto take a repre
sentative of labour on the Corporation 
he said that theirs is an ad hoc Con̂ 
mittee.  I think this is oegging the 
question.  How could you have an 
All-India Trade Union for a number of 
air companies as they are existing to
day. Once the air corporation comes 
into existence, there will certainly be 
an All-India Trade Union for  the 
workers who are employed in the Air 
Corporation. Now the workers are not 
slow. They have realised the neces
sity and therefore have formed them- 
'selves into an ad hoc CommitteeL 
They have also approached the hon. 
Minister and have put forward schemes 
before the Members of the Select Com
mittee. It is no argument to say that 
we cannot give representation, because 
there is only an ad hoc Committe*̂
It is the boonden duty of the Govern
ment to see that in India the Trade 
Union movement is tziven all facilities 
to progress from strength to strength. 
If a right like this is denied. I am sure 
It will go against the lntere.<3ts of the 
Corporation.

Another apprehension which the hon. 
Minister expressed v/as that there may 
be some dislocation—this is the word 
that he used in his speech.  If such

dislocation is  expected, it is all the 
more necessary why he must take 
labour into confidence. Otherwise the 
Corporation  will  become *namo 
Birlaya*, *namo  Tataya', *namo 
Kuberaya’, .

Dr. Lanka Sundaram; What about 
‘namo Dalmiaya*?

Shri B. S. Murthy: I leave it to
Dr. Lanka Sundaram.

Shankara has given us;

fir«Tr

After aU these  two  Corporations 
will become a mythia and maya 1# 
there is no representation of labour. 
Sankara has told us that there will be 
only adwaita; but these pegple are for 
dwaita, Dvmta and adwaita are veir 
interesting things.  Now it is better 
we have adwaita. Therefore I reauest 
the hon. Minister to see that a repre
sentative of labour is given a plsce in 
this organisation. If not there will be 
a hiatus which can never be filled.

Shri K. K. Basu (Diamond Harbour̂ 
rose—

Mr. Chairman: Clause 4 has been 
sufficiently  discussed.  If the hon. 
Member has any new point _to make,
I would request him to be brief.  ^

Shri K. K. Basu: I would like to 
emphasise one aspect of this clause.

Government says that there is a 
possibility of one person i.residing over 
the two Corporations.  So, they visua
lise a dearth of personnel to guide the 
affairs of the Corporation. But it is 
nowhere stated whether the Chairman- 
would be an official or a non-officiaL 
We feel very apprehensive because uf 
the softness shown by the hon. Minis
ter about one of the great captains of 
industry, that there may be a possibility 
of his presiding over both the Corpora
tions. I would like to impress upon 
the Government, that whatever might, 
be the reasons which have prompted 
them to have two Corporations, there 
should never be a non-official to be the 
head of both the Corporations, though 
I may not be particular of applying 
that to an official.

I would also like to emphasise that 
the Chairman should, as far as possi
ble, be a. Government official.  After 
all who are the shareholders of the 
Corporation? It is the nation. It is 
the nation that is paying the mpneŷ 
In spite of the Corporation being an 
autonomous body we would like tt> 
have an official as head of it, because 
Parliament can ask  Government to*.



44o66s Air Corporations Bill a MAY 1958 Air Corporations îll 6064

[Stiri K. K. Basu.] 
give a directive to that person to be
have in a particular manner. If it is 
a non-oflAcial it is difficult for us to 
have any control over *him.

Again sub-clause £2) of clause 4 
says:

'‘Before appointing a person to be 
a member of either of the Corpora
tions, the Central  Government 
shall satisfy itself that that person 
will have no such financial  or 
other interest as is likely to fiffect 
prejudicially the exercise or per
formance by him of his functions, 
etc.”

We may have a freight service and 
different interests may be involved. 
If Mr. Tata is brought in as Chairman, 
or even as a member of the Corpora
tion, then what happens? He, as 
captain of the industry is vitally in
terested in having a certain standard 
of freight rates, or he would like 
Corporation to work in a manner which 
is conducive to the interest he repre
sents. The  point is  whether  tlie 
financial interests he holds  will be 
construed as acting prejudicially to the 
interests of the Corporation.  1 go 
further.  There is the Tata house of
business. Mr. J. R. D. fata may not 
be connected.

The Deputy Minister of Communlca- 
tions (Shii Raj Bahadur): Sir, may I 
know whether we are discussing the 
amendment or the clause?

Shri K. E. Basa: That was the direc
tion given by the Deputy-Speaker, that 
the whole thing can be discussed.

Mr. Chainnaii: When the amend
ments are there, the amendments as 
well as the clause are before the House.

Shri K. K. Basu: I am discussing the 
whole thing. We know very well that 
under the provisions of this particular 
legislation there is no directive that 
these concerns or companies should be 
liquidated.  They might continue in 
non-schedule services.  Suppose Mr 
J. R. D. Tata is brought Jn. Unfortu
nately his name has been discussed so 
long. But here he has been brought 
in as a member of this concern. 
Another member of the family or the 
institution, other directors—there is 
always a grouo of men connected with 
a particular set of industries they may 
be interested in running this particular 
concern who only work in non-schedule 
services. In that event it has to be 
considered whether their Interests are 
prejudicial  to  the  Corporation.

Similarly, unless Government complete
ly monopolises the entire air routes 
and all the air services in the country 
and Government brings in person who 
have no interest either indirectly or 
directly—either industrialists or in anr 
other way—I am very  apprehensive 
that this clause might act against the 
interests of the Corporation. To be 
frank, there may be one or two indivi
duals who mav behave well, so far as 
the captains of industry are concerned̂, 
but if we look to the history of these 
institutions I think many of us will 
confess to the feeling, «vhi(;h has also 
been corroborated by several enouirles 
including the Income-tax Investigation 
Committee, as to how this industry be* 
haved much to the detriment of the 
interests of the nation and actuated by 
the greed for profit-making.  I feel 
that this clause should be more speci
fic and Government must give a 
guarantee in the House that they shall 
not bring in such persons who maŷ 
be construed or thought to have some 
interests even indirectly so far as the 
running of air services is concerned.

I am dealing with sub-clause (3) of 
clause 4. It is unfortunate that even 
in this nationalised Corporation Gov
ernment has tried to codv the provi* 
sions of the Indian Companies Act. In 
the Indian Companies Art the provi
sion is that when there is a matter re
lating to a contract in which  the 
directors are indirectly benefited, they 
shall stand out from the meeting and 
do not vote. We have had the report 
of the Company Law Enquiry Com
mittee and here is their history for the 
last several years, particularly after 
World War II, we know  in what 
manner the directors have tried to 
utilise their position much to the detri
ment of the shareholders and have 
their own nominees and persons to 
give them sub-contract or some other 
benefit adversely affecting the iîterests 
of the companies which in no time 
might go into liquidation.  The entire 
history of the liquidation of banks is 
a standing monument in what way the 
directors have behaved.  Unfortunate
ly groups of directors have behaved 
in a particular manner and taken ad
vantage of whatever loophole there is 
in the Companies Act. According tc 
the report of the Company Law En
quiry Committee w§ are  going tc 
amend that Act, so that all these 
loopholes which give ôom to XT̂is- 
behaviours and misdeeds on the part oi 
these recalcitrant and dishonest direc
tors—if I may be permitted to use thai 
expression—may  be  removed anc 
rectified. But how in a nationaliser 
Corporation they can incorporate th(
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same thing I fail to understand, where 
the entire money and the entire risk 
is of the nation. It is the nation that 
is paying the money. It is the nation 
that will have to shoulder the burden 
and bear whatever loss the Corpora
tion might suffer. And we are bring
ing them in, for what reason?  Be
cause they have the experience in 
running the industry.  The whole 
theory of the role of the entrepreneur 
so far as industry is concerned is gone. 
In the economics of today nobody leels 
that the entrepreneur is such an im
portant factor. And he is the man who 
advances the money?  Except for 
Mr. Tata I do not know whether any 
other champions of the airways. Birlas 
and Dalmias, have ever touched the 
wheels of the aeroplane. But we might 
bring them in as champions of the in
dustry, because they had come forward 
to develop this industry.  And why? 
Because during the war they took ad
vantage of the situation and amassed 
enormous fortune, white or black, and 
they could go in for a new industry 
getting the planes at low prices, at the 
cost of the nation, from Disposals. 
This provision must be altered and 
Government must give a  guarantee 
that they are not going to appoint 
persons who might even indirectly be 
construed as having some interest in 
the concern—̂not only himself, but his 
group, in his own̂ house of business, 
whether as relations or friends who 
are connected with the concern, in the 
same group of managing system, the 
same group of directoifs.  You know 
very well. Sir, and if you go through 
the list you will find a particular set 
of individuals who are connected and 
who are usually appointed as directors 
of the Tata concern, and similarly in 
the Birla concern or Dalmia concern 
or any other concern.  Unless that 
point is taken into consideration I am 
very apprehensive that Government 
will be taking a dangerous step which 
would go adversely against the in
terests of our country and this Cor
poration.

10 A.M.

The last point is about the amend
ment moved. I do not want to repeat 
the same point, but I would like to 
say this. Who are the shareholders of 
this Corporation? It is the nation. It 
is the taxpayers’ monev that is going 
to finance the Corporation.  Therefore 
it is necessary, even if you take the 
principle of the Companies Act that 
we must have the largest number of 
renresentatives of the taxpayer in this 
Corporation. And although they may 
be naying less it is the productive 
force, namely labour which constitutes 
the largest percentage of the taxpayer 
which goes to run and man this indus

try. Their representation is absolutely 
necessary, whether it is four Unions 
or on̂ Union.  And I fully appreciate 
that in all these concerns there should 
be one Union. Even if it is not, it is 
easy for the Government to find out 
their opinion. If in the  modern 
democratic set-up you could have an 
experiment of vast general elections > 
In the whole country with such a low 
illiteracy, it should not be difficult to 
have the opinion of labour in this in
dustry. And in this particular indus
try fortunately it is,  technician and 
technically skilled men that are want
ed, unlike in many other industries. 
It is not as if a man works for ten 
days and goes away.  The person 
needs a certain amount of education, 
technical education and technical train
ing before he joins this industry. Gov
ernment can judge the persons who may 
have knowledge, who will have to man 
the new industrŷ who have served 
during the last war and who fortunate
ly belong to a class above the normal 
level of education in the other strata 
of labour. Therefore I feel that when 
the taxpayer is paying the money, 
when the nation has to foot the bill 
and the nation has to be responsible 
whether we gain by this Industry or 
lose, it is absolutely necessary that the 
most Important and the vital oart of 
the productive force must be repre
sented. It is easy for Government to- 
have their opinion. Government can 
make up their own mind. I do not 
understand why it cannot be done. It 
is very easy if they want to make this 
concern a real, bona fide national con
cern. For instilling the support and 
sympathy of the people that man it 
it is absolutely necessary that they 
should consider the possibility and the 
dire necessity of taking representatives 
of labour into this Corporation.

Shri Raj Bahadur: To start with I 
would like to make it clear that the 
clause that we have under discussion 
essentially relates to the constitution̂ 
of the Corporation.  It does not pur
port to specify, define or lav down the 
categories or classes of people from 
whom selections will be made for the 
membership of this Corporation. As 
I submitted earlier, we have purposely 
made the provisions to this clause 
flexible and wide so that a wide scope 
of selection is afforded. If it is pur
ported that we should define or specify 
here and now, as proposed In one of 
the amendments,  the persons who 
should go to compose this CorDoration. 
we shall be striking a completely un
beaten track.  I would like my hon 
friends to point out the constitution of 
a single Corporation or any other in
dustrial undertaking of this tvoe where 
they have defined or specified  the
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persons to be nominated * on a particu
lar Board or Corporation.  I do not 
think in the U.K. Act, they have got 
anything like that. It lays down that 
there will be so many members. The 
same is the case with Australian air
lines and other bodies. Therefore, it 
would be better if we keep this clause 
-sufficiently wide and ilexible, because 
we cannot visualise all the exigencies 
« situation that may develop at ar*y 
imrticular moment to meet which we 
may have to appoint people with suffl- 
«cient calibre, sufficient experience, etc. 
On the other hand if we specify that 
'we should have this particular clast 
of people or that particular class of 
people, it will essentially limit and 
restrict the field of choice.  I would 
add that any restriction about classes 
•or restriction of categories of persons 
to be appointed will not be adviiabie 
in the present situation

Now, much has been said obout the 
representation of labour on the Cor
poration. I need hardly repeat that 
the Minister has already said that he 
would definitely consider thfB appoint
ment of a man experienced in labour 
like Michael John whose name was 
mentioned by the hon. member Dr 
Lanka Sundaram.  So  there it is 
hardly necessary for me to repeat that 
a man experienced in labour may be 
appointed. This point has already 
been met.

Shri Nambiar: Is he for the Corpora
tion?
Shri Raj Bahadur: The Minister said 
about that also. We will consider the 
appointment of a man with labour ex
perience.

Dr. Lanka Sundaram: May 1 inter
rupt  the  hon.  Minister?  Under 
section 29. the Select Committee re
ported and recommended that a man 
who is an employee of either of the
Corporations..........  Why we cannot
have a similar arrangemeint under 
clause 4?

Shri Raj Bahadur: Surely even Dr.
 ̂ Lanka Sundaram himself, when he was 
speaking mentioned about Mr. Michael 
John and I feel that people of that 
type can be considered for appoint
ment and represented on the Corpora
tion. I do not at ̂11 say that this can
not be done but to lay down  and 
specify this in the body of the clause 
will be too much. ■

15ft Wo ?T?T t I

isft Tfar ?T?T f I

Now I will come to the -linendment 
tabled  by my hon. friend, Mr,

Damodara Menon and his colleagues 
saying that the members should enjjy 
the confidence of the workers, ôes 
he visualise a plebiscite or an election 
to find out the workers' confidence?
I do not know whether it is physically 
possible at all in the beginning.  The 
same thing can be said about organis
ed labour. It has been admitted on all 
hanas that so far as the employees in 
the various airlines are concerned, they 
are not organised.  If you take the 
wider meaning of the ohrase *organis- 
ed labour*, it will mean various labour 
organisations and we have cot more 
than one in India and one organisation 
hardly agrees with the other. I would 
submit that so far as this question of 
organised labour or the appointment 
on the Corporation of a person enjoy
ing the confidence of workers is con
cerned, it is impracticable. And then 
as I said earlier, we do not want to 
limit the scope of this clausje.

Some points have been madle by my 
hon. friends Mr. Nambiar and Mr. Basu 
about the capitalists and that if they ' 
are appointed, they will exploit the 
whole thing. They have taken it for 
granted that we are going to appoint 
sun-dried capitalists on this Corpora
tion. It is not that. As a matter of 
fact, wc require persons who have got 
knowledge in this field. I think no« 
body can quarrel with us and doubt 
our bona fides it we take advantage 
of the business acumen, the experience 
and knowledge of any Indian citizen 
to come and help us in the running of 
Corporation and making it a success 
and that too on our own conditions. 
They say they will be able to exploit 
it to their own advantage and to the 
advantage of other industries in which 
at present they may be engaged. They 
also say that perhaps they might enter 
upon non-scheduled flights also. It 
was made absolutely clear that the 
new provision that the Slelect Com
mittee has incorporated in the Bill is 
wide enouffh to furnish a safeguard 
for that. Just a cursory glance must 
convince even the biggest sceptic about 
it, because clause 4 says:
“Before appointing a person to 
be a member of either of the Cor
porations, the Central Government 
shall satisfy itself that that per
son will have no such financial or 
other interest as may prejudicially 
affect the due dischaîe of func
tions entrusted to him.”

That means the remotest possibility 
of his....,(Interruptions). If there It 
any legitimate question, I will answer.

Shri K. K Basu; I tried to put it 
this way.  Supposing you appoint 
Mr. Birla as a Director. He has got



*̂06̂ Air Corporations Bill 8 MAY 1953 Air Corporations Bill 6070

liis brothers in his other concerns. He 
is interested in all his concerns. So 
this will haye an adverse efTect.

Shri Raj Bahadur: Both the sub
clauses, 2 and 3, should be read toge
ther. As I said earlier sub-clause (2) 
says:

“......a person will have no such
financial or other interest......’*
and sub-clause (3) says:

“A member of either of the Cor
porations who is in any way direct
ly or indirectly interested....,........
disclose the nature of hi« interest

vSo far as this officer is concerned...

Shri Damodara Menon: 1 think the 
Minister has no objection to accept 
that amendment.

Shii Raj Bahadur: That amendment 
is not before me. That has not been 
-moved.

Mr. Cbairman: Which amendment?

Shri Damodara Meiion: My third
amendment.

Mr. Chairman: It has been moved.

Shri Raj Bahadur: Even so, Sir, the 
words in the clause “Directly or indi
rectly” cover everything.  Therefore 
there should be no apprehension on 
that score. He says that perhaps they 
will serve other interests. Mr. Nam- 
biar has thought it proper to say that 
the Minister or the Government is 
trying to mislead the labour and they 
have doubted oui- motives and challeng
ed them. I will only remind him of 
what is happening and what is being 
done in those parts , of the world from 
which he drawa his inspiration. I will 
simply refer to what obtains at the 
moment in Soviet Russia about the re
presentation of the Trade Unionists on 
Corporations or on industrial under
takings. I would read out what has 
been defined and laid down specifical
ly as a result of resolutions adopted 
in the 11th Congress. I will read ver- 
JyaVm from that.

“The* main task of the prole
tariat after it has conquered power 
is to increase the volume of out
put and to raise the productive 
forces of society.  This demands 
that the managements of the fac
tories  should  concentrate  full 
power in their hands. Any direct 
interference of the Trade Unions 
which the management of enter
prises must, in such circumstances 
be regarded as .absolutely harm
ful and inadmissible/'

This is the principle which is being 
followed in places from which some 
of my friends draw their inspiration.
(Interruptions.)

Shri Namdhari (Fazilka-Sirsa): On 
a point of order, Sir.

Mr. Chainnan: There is no point of 
order.

Shri Namdliari: The hon. beautiful 
Member has already spoken. Why is 
he again disturbing the Minister every 
now 6nd then?

' Mr. Chairman: There is no point of 
order..

Dr. Lanka Sundaram: Who wrote
that book?

Shri Rai Bahadur: In the 12th Con
gress held on April 23, the first in 
which Lenin did not participate, the 
following policy was laid down. Con
tinuing it says:

“Aiming by all means at an im
provement in the condition of the 
working class, the State authori
ties and Trade Unions ought to re
member that a prolonged ŝnd all 
round improvement is possible only 
on the basis of an expanding, i.e. 
profit bearing indiistry... *

But Sir, the profit bearing motive is 
challenged  here  by  our  friends 
opposite.

“To keep in operation businesses 
with low employment or to keep 
employed in any factory a number 
of workers which does not corres
pond with the actual productivity 
of that factory is a wasteful and 
irrational* form of social security 
and is therefore detrimental to the 
working class interests of tomor
row.  The saddling of industrial 
enterprises with all .sorts of over
head costs...etc.'*

It concludes like this:

“It goes without saying that the 
manager of a Soviet factory ought 
to show the greatest attentiveness 
to the material and spiritual needs 
of the workers, to their feelings 
and moods. But, at the same time, 
he must not lose sight of his sup
reme duty towards the working 
class, as a whole a duty which 
consists in raising productivity of 
labour, lowering costs of produc
tion and increasing the volume of 
material goods available to the 
proletarian state. Trade Unionists 
and party members ought to co
operate in every way with the 
Soviet manager for this purpose. 
Attentiveness,  deterniinatloa and
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discrimination are the indispens
able qualities of the Soviet mana
ger. But» his best testimonial is 
the favourable balance sheet of 
the business.”

I wish to point out to the House..-

Shri Raghayaiah (Ongole): Is there 
any Air Corporation in Soviet Russia? 
(Interruption),

Sbri Raj Bahadur: .. that in places 
and countries from which some of the 
hon. Members opposite draw their ins
piration, those things which the 
Members suggest here are absolutely 
unheard of. I can quote verbatim the 
same conditioijfs of things from the 
Chinese literature also.  But let me 
assure the House, Sir, that we are not 
going to slavishly copy the ways either 
of this or that bloc. (Interruption.)
Mr. Chairman: Order, order. This 
Is not the way to interfere.

An Hon. Member: The Minister must 
be allowed to speak.

Shri Raj Bahadur: We should utilise 
all the best possible men available in 
the country and see in what manner 
we can serve the interests of labour 
and society and make this first great 
venture of the nation a complete 
success.

Shri Raghavaiah: Is there any Air 
Corporation in Soviet Russia?

Mr. Chairman: Order, order. I have 
already said that the hon. Member 
should not Interfere in this manner. 
It does not add to the decorum of the 
House. As soon as the hon. Minister 
finishes, he rises up and makes some 
remarks.  Supposing also the hon. 
Minister retorts, whâ happens? There 
is nothing but pandemonium in the 
House. I do not want that. He should 
not interrupt in this manner. Deco
rum should be maintained.

Shri Raghavaiah: I only wanted to 
put a question.

Mr. Chairman: The question need 
not be put; I do not allow questions 
at this stage.

The question js;
In sub-claufie (1) of clause 4, 
for **not less than five but not 
more than nine Members” substi
tute “five members namely, one 
representing the Ministry of Com
munications, one representing or
ganised labour, one expert to be 
recruited, the remaining two re
presenting Ministry of Defence 
and Finance”
The motfon was negatived.

Mr. Chairman: The question is:
In sub-clause (1) of clause 4, 
after “Central Government” where 
it occurs for the first time, insert 
“of whom one member at least 
shall be a representative of organis
ed labour”.
The motion was negatived.

Mr. Chairman: The question is:
In sub-clause (1) of clause 4, 
for “not less than five but not 
more than nine members” substi
tute “not less than three but not 
' more than five members”.

The motion was negatived.

Mr. Chairman: The question is:
In clause 4, after sub-clause (1) add::
**Explanation,—The members of 
the Corporation shall be full-time 
and one of them shall be an em
ployee enjoying the confidence of 
the workers.”

The motion was negatived.

Mr. Chairman: The question is:

In sub-clause (2) of clause 4, 
after “that person” insert “or re
latives of that person”.

The motion was negatived.

Mr. Chairman: The question is:

“That cla#fse 4 stand part of the 
Bill ”

Dr. Lanka Sttndaram: May I be
permitted Just to seek a clarification,. 
Sir?

Mr. Chairman: I am not going to 
allow any question at this stage.

Dr. Lanka Sundaram: The clause is...

Mr. Chairman: It was already an
nounced by the Deputy-Speaker that 
the clause as well as the amendments 
are before the House. Full discussion 
has already taken place.

Dr. Lanka Sundaram: I am not
asking for a discussion.

Mr. Chairman: I am not allowing 
any question at this stage. I will put 
the clause to the House.

The question is:

“That clause 4 stand part of the 
Bill.”

The motion was adopted 
Clause 4 was added to the Bill.

Clauses 5 and ft were Q(̂ded to ^̂9 
BiU.



0̂73 Air Corporations Bill 8 MAY 1953 Air Corporations Bill 6074

Clause 7.—(Functions 
tions)

of Corpora-

Mr. Chairman: Mr. Sinhasan Singh: 
not in the House. None ô the amend- 
jments are moved. I will put the clause 
•to the House.

The question is:

• “That clause 7 stand part of the
mv* '

The motion was adopted

'Clause 7 was added to the Bill.

Clause 8 was added to the Bill.

Caluse 9.— (Corporations to act on̂ 
business principles)

Shri Damodara Menon: I beg to
®nove:
In clause 9, for “business prin
ciples’* substitute “public utility
principles’*.

Clause 9 gives a direction that in 
carrying out any of the duties vested 
in it by this Act, each of the Corpo
rations shall act so far as may be on 
business principles. I want to add this 
also to it that public utility principles 
must also govern the activities of the 
Corporation. The hon. Minister him
self stated that when we nationalise 
a concern, the main principle under
lying such nationalisation is that we 
do away with the profit motive. When 
we enjoin on the Corporation the neces
sity of following business principles 
alone, we are really placing more em
phasis upon the profit motive. There
fore, it goes against the very princi
ple enunciated by the Minister here.
I hope therefore that the activities of 
the Corporation will be guided mainly 
by public utility principles. We should 
not work the Corporation with a view 
to earn profit. I do not mean to say 
that we should not earn a profit. But. 
the main motive should not be one of 
profit. Therefore, we should take good 
care to see that a positive direction to 
the eftect that only business principles 
must govern the activities of the cor
poration should not be given to the 
corporation when it launches upon its 
activities. Air service is a public uti
lity service and its main purpose is 
to make air travel cheap and al30 
safe.  In carrying out this princi
ple of service to the public in a cheap 
and safe manner, the guiding factor 
must be that we do not work merely to 
make money. If the corporation works 
only with that motive, it may he that 
principles of safety to the public nnd 
also cheap travel may be forgotten.
I do not mean to say that it will 
always be affected. But. in aU cases 
where public utility services are work
ed by the Government they must keep

before the public and before themselves 
principles of public utilitv services. 
Therefore, I am moving this amend
ment which is perfectly in keeping 
with the idea expressed by thp Minis
ter himself. I cannot see any reason 
why the Minister should not accept 
this suggestion.
Mr. Chairman: Amendment moved:
In clause 9, for “business princir 

Dies’* substitute “public  utility 
principles”

Shri Nambiar: I beg to move.

In clause 9. add at the end “keep
ing public utility of cheap travel 
with more safety as the main 
objective.” ‘

Mr. Damodara Menon has advanced 
arguments. I want to add this to 
them. Today we know that air travel 
is a very costly business. If it is 
cheaper, then, we can accommodate 
morei passengers and there will be na 
vacant seats.  Today there is loss. 
The main consideration must be cheap 
travel and maximum safety. When I 
used to travel by air, on many an 

. occasion I have seen vacant seats: not 
because people do not want to use air 
services, but they are unable to use
it because it is so  costly. Air travel
is very costly today, and our aim is to 
make it cheaper. By seeing that all 
the seats are filled up, you can get 
more money.  So, economy can be 
achieved not by making air  travel
costly but by making it cheaper and 
seeing that no aircraft goes half-filled 
up. All the while, you have to re
member that this service should be
within the reach of the public at large.
It is not merely a question of follow
ing business principles.  If by busi
ness principles you mean cost account
ing, maintenance of proper accounts, 
etc., I can understand it and even 
agree with you. But the main objec
tive should be to benefit the public 
at large. This point was emphasized 
in the Select Committee but neither 
the hon. Minister nor the majority ac
cepted this princiole. You accept that 
you want to run it as a service for the 
benefit of the nation. You also say 
that you. look upon it as a second line 
of defence. If that is so, then you 
cannot run it only on business prin
ciples.

Today, in spite of the petrol rebate 
and the subsidy, these companies have 
been losing.  The Exchequer is not 
gaining anything.  But you are not 
scrapping the air services, you do not 
say that there is no necessity to na
tionalise them.  You wou'd have 
scrapped them if you took only busi- • 
ness principles into account. But you 
are taking them over, not because of 
principles of business, but because you
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[Shri Nambiar]
are keeping the national interests in 
view. You look upon them as a second 
line of defence. When that is so, we 
suggest that you should not hesitate 
to declare them a> a public utility 
service.  Now, a letter can reach 
Madras in a day. That is a good thing 
for the people. It benefits the public 
at large. Railways ̂re a nationalised 
concern. There is bound to be com
petition between the railways and the 
airways, and if there is some loss in 
the airways and you follow business 
principles, you cannot begin to run the 
airways on any other basis than as a 
public utility service. That would go 
against the public good. That is why 
we suggest that you should declare 
these Corporations as public utilities. 
After all, there can be no objection to 
the amendment we have prgposed, un
less it be that you want to oppose it 
because it comes from the Communist 
benches.  We are not arguing for 
labour or Communism.  Do not be 
frightened of Stalin, Lenin or Commu
nism.

An Hon. Member: But we are afraid 
of Ananda Nambiar.

Shri Nambiar; Communism need not 
be brought in here. The hon. Minis
ter referred to the 19th Party Con
gress in the Soviet Union. We never 
know what re'evance it has.

Bahadur: I said 11th and 
12th Congress.

Mr. Chairman: The hon. Member’s 
remarks also are not relevant. If he 
eoes on making these remarks, the hon. 
Minister also will have to reply, and 
this process will go on endlessly.

Shri Nambiar: I have finished, Sir. 
I only say: let him accept this amend
ment, and let him not refuse to accept 
it because it comes from a Communist 
Member.

Mr. Chairman: Amendment moved:

In clause 9, add at the end “keeping 
public utility pf cheap travel with 
more safety as the main objective.**

Shri Jhunjhunwala (Bhagalpur Cen
tral): Sir. I had spoken on this clause 
during the consideration stage.

Mr. Chairman: That is exactly the 
reason why he should not speak now! 
(Laughter.)

Shri Jhunjhunwala: It is not a
' matter for laughter, Sir.  As was 
pointed out by me during the consi
deration stage, I accept totally the 
principle contained in tne amendment 
of my hon. friend. But the moment

one says that it is a public utility 
concern, then the whole background 
changes. People begin to think that 
there is no needi for any economy; ther̂ 
is no need for any efficiency; and the 
money can be spent in any manner we 
like< Instead of such an organisatioa 
becoming a public utility concern̂ it 
will becohie a public fund waste con
cern. That has been my experience* 
'when similar things have been done.

In running these Corporations, safe
ty should be the first consideration. I 
agree. But that does not mean that, 
when we keep safety in the forefront, 
we cannot run the service economi
cally or on business principles. It does 
not mean that we should say, “Well, 
it is a public utility concern. So pub
lic utility is the only thing. Economy 
does not matter.*’ Take these air com
panies which have been in existence- 
hitherto. Some of them ran economi
cally with provision for full safety and 
made a profit. Others did not manage 
affairs properly and lost nioney. Therê 
fore, what I mean is that'this sug
gestion should not be embodied in the 
Bill, but it should be kept in view that 
this is a public utility service and 
everybody in the country should get 
the advantage of it.

When "we talk of air travel, we should 
reincmber the teeming niillions who 
are under-fed and under-clothed. So, 
before we can think of the luxury of 
air travel and reducing the fares there
for, we should bear in mind that the 
public money cannot be wasted on this 
luxury itjpm. Safety should, no doubt,, 
be the first consideration, but at the 
same time, there should be economy 
When I say ‘economy’, I dp not sug
gest that economy should be effected 
at the sacrifice of safety, but we should 
run the service with safety and econo
my. ,  X

Shri Punnoose rose—

Mr. Chairman: This point has be<*n 
discussed sufficiently. The hon. Minis
ter himself, during his speech on the 
initial motion for consideraU*:»n, sug
gested that this is a public utility ser
vice and that is why he wanted this 
rlnijsr* to be brought in. So. there is 
no difference of opinion. Both* sides 
agreed. The only question is whether 
the proposed words ought to be added 
in the Bill or not, and on that, ̂ here 
has been enough discussion.' I would 
therefore request the hon. Member to 
keep his powder dry for another occa
sion.

Shri Raj Bahadur: You have already 
fxplained the position correctly Sir. 
As a matter of fact, it is agreed on all
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hands that the air transport industry , 
isnot a manufacturingindustryor ̂n 
industry of the productive  type. It 
isnecessarilyapublic utilityservice, 
and assuch wehavegot toseethat 
theconsiderationsofsafetyandcheap
ness areborne in mindbythose who 
runit. Thisclause hasahlst̂)rybe
hindit. Ashasbeen pointedout by 
Mr. Jhunjhunwala, wedonot want 
to leave anyloopholes orscopefor 
wastage or leakage.  There tore, we 
haveincorporatedthisclause, sothat 
We mayensurethatthose whorunthe 
industryand arein charge ofit(io 
tryto harmoniseandreconcile Ihetwo 
principlesofsafetyand economy. That 
isthebasis onwhich thisdansehas 
been broughtin.

Shri K. K. Basu: Do you mean to 
' say thatintherailways, whirhare 
nationalised, there is waste?

Shri Raj Bahadur:
means that.

No. It never

Shri Nambitt; MavIseek atlarir 
fication? Supi»s:ng thjre is a strike 
orsomething, then, willnetthe hon 
Minister say, “Itisapubhcutility 
concern"'andtakerecourse tothere
levantlaw?

Shri Raj Bahadur: Strikeshave be
come an obsession̂with him. I wonder 
howhecanimport thataspect ofthe 
question into the question ofeconomy 
in the presentcontext.

Mr. Chairman: The question is:

In clause 9, for “business principles” 
substitute“public utilityprinciples’*.

The motion was negatived.

Mr. Chairman: The qu.*stion is:

In clause 9, add at the end “keeping 
public utilityofcheap travel with more 
safetyas themain objective.**

The motion was negatived.

Mr. Chairman: The question is:

“That clause 9 stand part of the
Bill.  •

The motion was adbpted.

Clause 9 was added to the Bill.

Clauses 10 to  were added to the 
Bill.

New Clause 16-A

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch, Tribes): The hon. Min
isterhastakenaway the Mover ofthis 
particularamendment, and theyhave 
goneout toconsult over this particular

amendment. If you defer it. Sir he 
maybe able tocomebacktothe 
House.

Mr. Chairman: Hon.  .-Member in
charge oftheamendment should have 
beenin theHouse.

Shri Jaipal Singh: He wasin the
House, but he was was taken away by 
thehon. Minister.

Mr. Chairman: If the Government 
agrees. I have no objection to postpon- 
' ing it.'Otherwise,Ishallhaveto take 
it up.

Shri Raj Bahadur: Let it be post
poned, Sir.

Mr. Chairman: Clause 16-A, amend
ment No,117ispostponed  for the 
time being.

Amendment No. 135. Is this also U>' 
be postponed?

Shri Heda (Nizamabad)-Itshould' 
also be postponed, because it relateŝ 
to thesame thing.

Mr. Chairman: May Itakeit that 
this should also be postponed?

Shri Raj Bahadur: Itis a connected̂ 
amendment.  -

Mr. Chairman: Connected with what? 
This is entirely different.  Amend' 
ment No.117isnotconnected with 
amendment No.135.

Shri Raj Bahadur: I think it is in a
way connected.

Mr. Chainnan: That also has to be 
postponed?

Shri Raj Bahadur: Yes, Sir.

Mr. Chairman: That means clau.se 
16rA may be postponed for the time 
being—̂boththe amendmentsNos.117̂
and135.

Then Clause 17. Amendment No. 136. 
Doesthe hon. Member proposeta 
move?

Shri Raj Bahadur: Thehon. Mem
ber, Mr. N. C. Chatterjee has returned 
now.

Shri Mulchaad Dube (Farrukhabad̂ 
Dlstt.—North) rose—

Mr. Chairman: MayI justinterrupt 
the hon. Member? I understand Shri 
Chatterjeehas arrived. Doeshepnv 
posetomovehisAmendment No.U7?

Shri N. a Chatterjee (Hooghly): I 
amsorry, Sir,I wasnot here when t 
was called. May I mbve amendment. 
No.117?
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Mr. Chainnaii; Yes.

Shri N. C. Chatterjee: I beg to move;
“After clause 16, insert—...

The Minister of Communicatioos 
(Shri JâJivan Ram): May 1 intervene 
just now, Sir? We were discussing the 
• constitutional aspect of this amend
ment. In the meantime we learnt that 
this clause had reached.

Mr. Chairman: If the hon. Minister 
wants a postponement, I am quite 
agreeable. It can be taken up sub
sequently,

Shri Jagjivan Ram: Yes, Sir.

Shri N. C. Chatterjee: It will be help
ful if you can give us a little more 
time to consider it.

Clause 17.—(General effect of ve$U
ning oj undertakings in the Corpora
tions)

Shri Mulchand Dube: 1 beg to......
Shri Jaipal SiUKh: May I just inter
vene before the hon. Minister leaves 
the House? There is another amend
ment, cognate, relating to New clause 
25A. I take it that will also be post- 
!t>oned.
Mr. Chairman: Of course.
Shri Mulchand Dube: I beg to move:
In clause 17. to sub-clause (4) add 

the following Provisos:
’‘Provided that a claim for com
pensation or damages based on a
• cause of action on the basis of 
which no suit has been instituted 
in a court of law shall not be 
enforceable against the Corpora
tion unless notice of such claim 
has beep served on the Central 
Government within ninety days 
of the appointed date.
Provided further that if the 

claim or any part of it is not ad
mitted by the Central Government 
it shall be referred to the tribunal 
constituted under section 26. and 
the tribunal shall thereupon, after 
impleading the claimant, the com- 
oany concerned and the Central 
Government, adjudicate on the 
claim and the adjudication shall 
he final, and not liable to be ques
tioned in any court or tribunal. 
This amount, if any, shall be treat
ed as a liability of the company 
and taken into account in assessing 
compensation/’
The Corporation takes into posses

sion all the assets of the companies, 
and also takes upon itself all the liabi
lities of the companies. These liabi
lities may or may not be ascertained. 
‘These liabilities may not be contained 
in the books. Liabilities of the com

panies are conceivable which may not 
be entered in the books, which may be 
disputed! by the companies themselves 
or they may arise out of claims for 
future contracts or such other things. 
There is no provision in this Bill as to 
how those claims have to be decided. 
Clause 17, sub-clause (1) merely men
tions those cases which are entered in 
the books because it refers to clause
22. Clause 22 deals with debts or lia
bilities which are entered in the books 
of such claims would be anything bet- 
liabilities which are not likely to be 
entered in the books of the company 
and the limitation for the enforcement 
of such claims would be anjrthing bet
ween one to three years. Therefore, 
the Corporations in taking îon them
selves the payment of a liability would 
be in the dark as to the extent of the 
liabilities that they are taking upon 
themselves.

Clause 17 (4) reads as follows:

“Subject to the other provisions 
contained in this Act, any proceed
ing or cause of action pending or 
existing immediatê before the 
appointed date by or against any 
of the existing air companies in 
relation to its undertaking may 
as from that date be continued 
and enforced by or again.<?t the 
Corporation in which it has vested 
by virtue of this Act as it might 
have been enforced by or against 
that company If this Act had not 
been passed, and shall cease to be 
enforceable by or against that 
Company, its surety or guarantor.”

The liability of the Company is alto
gether taken away, and the clause re
fers to existing causes of action as 
well as those causes of action which 
are pending, i.e., in respect of which 
a suit has been brought. Then there 
is the existing cause of action in res
pect of which there may be no suit 
pending. The Corporation would be 
taking upon itself the liability of set
tling even such claims which are bas
ed, on existing causes of action, and 
in respect of which no suit has been 
brought. The object of the amendment 
is that such claims may be notified to 
the Central Government within 90 
days so that Government may be in 
position to examine whether the claims 
are good or not. and if the Govern
ment do not accept the claims, the 
matter may be referred to the Tribu
nal for the purpose of a decision. In 
this way, the Corporation >irould be 
enabled at least to find out the extent 
of the liabilities which it has to un
dertake. My submission, therefore, is 
that this is an amendment  which 
should be allowed, and is clearly clari- 
flcatory, and I expect the hon. Minis
ter will accept it.
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Stiri K K. Basu rose—

Mr. Cbalnnaii: There is another
amendment also.  Let that also be 
moved.  Amendment No. 86.  Mr. 
Bajagopala Hao. Absent.

Amendment moved:

In clause 17, to sub-clause (4) add 
the following Provisos:

“Provided that a claim for com
pensation or damages based on a 
cayse of action on thq basis of 
which no suit has been instituted 
in a court of law shall not be en
forceable against the Corporation 
unless notice of such claim has 
been served on the Central Govern
ment within ninety days oi the 
appointed date.

Provided further that i£ the 
claim or any part of it is not ad
mitted by the Central Government 
it shall be referred to the tribunal 
constituted under section 26, and 
the tribunal shall thereupon, after 
impleading the claimant, the com
pany concerned and the Central 
Government̂ adjudicate on the 
claim Bnd the adjudication shall 
be final, and not liable to be ques
tioned in any court or tribunal. 
This amount, if any, shall be treat
ed as a liability of the company 
and taken into account in asses
sing compensation.”

Shri K. K. Qasu: I would not take 
long. I would on̂ likêto get a clari
fication as to the interpretation to sub
clause (4) of clause 17. It says that 
on the appointed date if there is any 
contract or any cause of proceeding 
or cause of action against a particular 
company, those shall immediately vest 
in the Corporation. We are only hav
ing the scheduled routes in this Cor
poration. What I want to know is 
this.  An air line may have a con
tract so far as working on the non
scheduled routes is concerned of a 
contract for carrying freight, and they 
mîfht not be in a position to fulfil 
that contract because we are immedia
tely taking over all the aeroplanes, or 
Air ships or whatever they have got.
I want to know whether in tĥ!, event 
those thh*d parties may come up and 
say that because that particular air
line is not in a posit»;>n to fulfil the 
contract entered inio with them and 
because of the taking over of the as
sets and liabilities of the airline on 
the appointed date, that claim will also 
arise against the Corporation. There 
may be certain other contractual lia
bility as to non-scheduled routes. 
That position has not been made clear 
by sub-clause (4) of clause 17.  I 
would like to know what is actually 
187 PSD

in the mind of tl̂e Government and 
whether this sub-clause is explicit 
enough to debar those proceedings or 
action that may arise against the par
ticular company which had been taken 
over by the Corporation. That is the 
only short point I want to get clari
fied.

Shri Raj Bahadur: I think clause 17 
shall have to be read along with 
clauses 22 and 23. As a matter of 
fact, sub-clause (4) is a sort of corol
lary and a necessary provision in re
lation to clauses 22 and 23. In clause 
22 it has been made incumbent upon 
the existing air companies to disclose 
within a given period their book debts 
and Investments belonging to them 
and all liabilities and obligations of 
the companies subsisting immediately 
before the appointed date, and also all 
agreements entered into by the exis
ting air companies and in force on the 
appointed date, including agreements 
whether express or lmpliedl...etc. Then, 
with regard to the right of the Cor
porations to disclaim celrtain agree
ments, it is provided:

“Where it appears to either of 
the Corporations that the making 
of any such agreements as is re
ferred to in section 22 under which 
the Corporation has or will have 
or may nave liabilities was not re
asonably necessary for the pur
poses of the activities of the exis
ting air company or has not been 
entered into in good faith, the Cor
poration may, within six months 
from the appointed date, apply to 
the Tribunal for relief from such 
agreement and the Tribunal, if 
satisfied after making such iii- 
quiry into the matter as it thinks 
fit that the agreement was not re
asonably necessary for the pur* 
poses of the activities of the exis
ting air company or has not been 
entered into in good faith, may 
make an order......etc.”  *

So the discretion has been vested 
with the Corporation. Now, it will be 
a question whether it was reasonable 
or not, whether it was in good faith 
or not in good faith. If it was in good 
faith, the liability, of course, will be 
transferred....

Shri K. K. Basu: My point is this 
Here you arc restricting it by saying 
‘whether it is done in good faith 01 
whether it was reasonable or not'. It 
may not have been an absolutely 
genuine agreement. But so far as the 
third party is concerned, he may come 
up and say: *l am not concerned whe
ther the Corporation hag done it or 
not. I must nave my claim’.
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Shrl Raj Aahadur: That is a pure 
question of interpretation of law. If 
it is a genuine agreement which was 
entered into in good faith for the good 
and benefit of the company, how can 
we resile from it? There is no mora
lity or legality in resiling from that. 
So clauses 22 and 23 are perfectly 
clear and adequate.

So far as the amendment of tny 
hon. friend, Mr. Mulchand Dube, is 
concerned. I may say that I do not 
visualise that any claims for compen
sation would be pending at the ap
pointed date.  Claims for compensa
tion will, of course, come afterwards. 
So the proviso he wants to add ‘Pro
vided that a claim for compensation 
or damages based on a cause of action 
on the basis of which no suit has been 
instituted...* will all come after that. 
The eventuality hardly arises now. 
Anart from that, in case we were to 
have a proviso like that, it would 
mean an open invitation to all people 
roncerned to go to the court imme
diately because all of them would be 
anxious to have their claims register
ed or brought to the notice of the 
court.  As a matter of fact, it is 
obvious that we want to take upon 
ourselves  the  responsibility  for 
meeting the obligations arising from 
genuine hona fide agreements which 
were entered into for the purpose of 
the undertaking we have taken over. 
All such cases shall be disclosed in 
good time. If they are not disclosed, 
we are not bound by that at all. We 
have got no responsibility.

Shrl K. K. Basu: But the third party 
may come up.

Shri Raj Bahadur: If it 1r not dis- 
rlosed in time, the suit would lie 
fisainst the company and the company 
shall have to indemnify the third 
Darty. not the Corporation.

Shri Mulchand Dube: Sub-clause (4) 
of clause 17 says:

“Subject to the other provisions
contained in this Act. any proceed
ing or cause of action pending or
existing...” •

That is. cause of action existing at the 
time immediately before the appoint
ed date. Now that may be a disputed 
cauŝ of action: the claim may be a 
disputed claim.  What provision has 
been made in the Bill for meeting such 
claims?  You say that you will be 
liable for all existing cause of action. 
That cause of action may be a good 
cause of action and that cause of ac
tion may still be disputed by the com
pany. The company also will not give

you that information and you make 
yourself liable because it is an exist
ing cause of action. Therefore, some
thing has to be done to makfe the posi
tion clear.

Shri Raj Bahadur: I think the posi
tion is clear. At any rate, the amend
ment' suggested.,.

Shri Mulchand Dube: Clause 22 doe» 
not help in the solution of this matter.. 
Clause 22 reads as follows:

•‘Where the undertaking of an 
existing air company vesta in 
either of the Corporations under 
this Act, the existing air company 
shall, within thirty days from the 
appointed date or within such fur
ther time as the Corporation con
cerned may allow in any case, sup
ply to the Corporation particulars 
of book debts and investments be
longing to and all liabilities and 
obligations of the company sub
sisting immediately before the ap
pointed date, and also of all agree
ments entered into by the ejcisting 
air company and in force on the 
appointed date......”

Mr. Chairman: Order, order. Clause 
22 has nothing to do with caluse 17(4). 
Clause 17(4) only deals with pending 
causes of action. Therefore, in regard 
to that the liability has been imposed 
upon the Corporation and not against 
the company. How that is to be de
cided, what is the procedure and other 
questions will be determined by the 
ordinary provisions of the Civil Pro
cedure Code.

Shrl Raj Bahadur: May I make the 
point clear, Sir? He says there may 
be a cause of action existing before 
the taking over. If there is a genuine 
dispute about that, the provisions of 
clause 23 will meet the case, particu
larly the amendment proposed by the 
Select Committee. The case will come 
before the Tribunal in case the Corpo
ration deems that the particular agree
ment is not bona fide or not entered 
into for the purpose of the genuine 
business of the company. The third 
party will be there. Therefore, all such 
matters can be decided under clause
23. All the three parties will be there 
and the finding of the Tribunal would 
be final.

Mr. Chairman: I will now put it to 
the vote of the House.

Shri Mulchand Dube: There can be 
cases in which without there being an 
agreement, the company may be liable. 
Those Cjwes are not covered, but I 
think there will be hardly any such 
case.
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Shri Raj Bahadur: I do r\ot know 
whether some may bo bbirei So far 
as the functions of the companies are 
concerned, they aro going to be basea 
mostly on agreements. The causes of 
action, if any, wouKi aiise from agree
ment. The majority of them will be 
covered by that.  l\Tay be there is a 
case or two based on an action under 
‘‘Law of Torts”. And, moreover as you 
have rightly pointed out,  Sir,  the 
question ,wil be decidod under the 
Civil Procedure Code by the Courts.

Mr. Chairman: The question is:
In clause 17, to sub-clause (4) add 
the following Provisos:

“Provided that a claim for com
pensation or damages based on a 
cause of action on the basis of 
which no suit has been instituted 
in a court of law shall not be en
forceable against the Corporation 
unless notice of such clcim has 
been served on the Central Gov
ernment within ninety days of the 
appointed date. ,

Provided further that if the 
claim or any part of it is not ad
mitted by the Central Government 
it  shall, be referred  to the 
tribunal constituted under section 
26, and the tribunal shall there
upon. after imoleadiiig the claim
ant, the company concerned, and 
the Central Government, adjudi
cate on the claim and the adjudica
tion shall be final, and not liable 
to be questioned in any court or 
tribunal.  This amount, if any, 
shall be treated as a liability of the 
company and taken into account in 
assessing compensation.”
The motioh was negatived.

Mr. Chairman: The question is:

“That clause 17 stand part of the 
Bill.**

The motion was adopted.
Clause 17 was added to the Bill.

Clause 18.— (Reservation of scheduled 
air  transport  services  to the 

Corporations)
Shri Damodara Menon: I beg to move;
For clause 18, substitute:
“18. Reservation of scheduled air 
transport services to the Corpora
tions.—After the appointed diate. 
it shall not be lawful for any 
person other than the Corporation 
to operate any scheduled or non
scheduled air transport service 
from, to, in or across India:
Provided that this section shall 
not apply to the activities of fly" 
ing clubs ’*

This matter also has been sufficiently 
discussed. The idea that we should 
not have any sector in this industry, 
after the Government have taken it over 
which will be managed by private ins
titutions, is generally in keeping with 
the principle of nationalisation. There
fore, it is necessary for us to see that 
non-scheduled lines are also taken over 
by the Government.

Now, the Minister in his reply to 
this suggestion stated that nothing pre- 
verits the Corporation from running 
the non-scheduled lines. That may be 
true; but the point is whether the Gov
ernment should allow any kind of 
competition in respect of non-schedul
ed services also. When we nationalise 
this industry, we should not leave any 
outlet for private  enterprise,  for 
private persons to compete with Gov
ernment in any particular sector. It 
has been pointed out by several Mem
bers quoting facts and figures., that 
non-scheduled  lines are very often 
very profitable and therefore they 
are..........

Shri K. K. Basu: Growing.

Shri Damodara Menon: ......they are
growing, as pointed out by my hon. 
friend.  From the point of view of 
profit also we must nationalise non
scheduled lines. I hope that this, sug
gestion will find acceptance from the 
Government. I know it is a lone hope 
and still I am trying to press on the 
hon. Minister to accept my amendment,

Mr. Chairman: Amendment moved: 
For clause 18, substitute:

“18. Reservation of scheduled air 
transport services to the Corpora-- 
tions — After the appointed date, it 
shall not be lawful for any person 
other than the Corporaticm to 
operate any scheduled or non
scheduled air transport service 
from, to. in or across India:

Provided that this section shall 
not apply to the activities of fly
ing* clubs.*’

Shri Nambiar: My amendment is the 
sam̂ in principle, but I have made it 
short by saying take off the schedule.

I beg to move: '

In clause 18,—

fi) in the heading omit “schedul
ed**; and

(ii) in sub-clause (I), omit “any 
scheduled’*.

I fully support the arguments of my 
hon. friend Mr. Menon. Apart from
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IShri Nambiar]

that. I have to remind the hon. Minis
ter that as facts show that one third 
ot the passenger traffic today 1̂ through 
non-scheduled lines and  so far as 
internal freight that is carried is con
cerned, it is more than that of the 
scheduled line today. These facts are 
there and many of the non-scheduled 
operators are making profits. We have 
many instances to prove it.  Apart 
from that we are giving a right to the 
non-scheduled operators.  The argu
ment of the hon. Minister is this: if 
It is so, we can take over those non
scheduled lines as well. In time we 
will. Why should we start the non
scheduled lines also?  That is his 
argument. I say they can circumvent. 
Between Calcutta and Delhi there may 
be a scheduled line. But they can 
run a line between Calcutta and Agra 
and charge 60 per cent, or 75 per cent. 
People will try to travel up to Agra by 
that line at less cost and from Agra to 
Delhi they may go by train. So, the 
non-scheduled operators can circum
vent it. Our doubt is more emphasis
ed by the fact that the interest of the 
non-scheduled operators is also getting 
into the Corporation. That is the fear 
which we have expressed already. The 
same operator, through an agent who 
comes and sits in the Corporation can 
jeopardise the interest of the Corpora
tion from within and help his own 
brothers in trade who are outside the 
scope of the Corporation. That is the 
danger. He says, if there is the slight
est danger, we can take action. How 
ran we take action? The non-schedul
ed operator may have some person, 
who may be a share-holder or a 
Managing Director, or a paid agent, or 
a person who has interest in him in 
the Corporation.  We should not have 
any competitive conditions.  That is 
why we say that once .you nationalise 
the industry nationalise it thoroughly 
so that the Government will get a 
monopoly over the whole trade and the 
Government can. ip the larger interests 
of the nation and for the benefit of 
the passengers find out and fix certain 
conditions and terms of travel etc. so 
that there will be no competitor nt 
all in the field. That must be the 
principle. Otherwisfe, we will start 
with a  corporation̂  and in the 
long run we will find that it is 
not profitable and we may have to say 
that we should give concession to non
scheduled persons more and more and 
we may come to the conclusion that 
after all this nationalisation theory is 
wrong. We have got proof of it by our 
nationalisation business.  Therefore, 
hereafter, the idea has to be given up. 
We will slowly drive the whole nation 
to a stage which will do harm to the

future idea of nationalisation. That is 
why we say that we should have true 
nationalisation here; apply it fully and 
work iti out with all the efforts at our 
command: see that it succeeds so that 
we' can bring in more and more 
nafttonalisation of industries.  That is 
the idea with which I have moved my 
amendment.

11 A.M.

Mr. Chairmaa: Amendment moved:

In clause 18,—

(i)  in the heading omit "schê 
duled*’; and

(ii)  in  sub-clause 
“any scheduled*'.

(1). omit

Shrl Jaipal Singh; I oppose both the 
amendments and support the clause as 
it is.  I regret I have to point out to 
my hon. friend Mr. Damodara Menon 
that he has completely forgotten that 
there are international airlines that fly 
through India, whereas his amendment, 
if it be accepted without any provisos, 
would mean that the Pan American 
would not be able to fly across India; 
so also the KLM and various other 
international air routes. Does he want 
that we should not have any interna
tional services? He cannot have it 
both ways. I think in his anxiety, as 
it were his thirst, for expanding his 
endeavour at nationalisation, he has 
completely forgotten our international 
obligations.  We have  international 
obligations; we have entered into agree
ments with other countries for our own 
benefit and in return we have recipro
cated it. I think that amendment falls 
to the ground completely. I do not 
think there is any one in this House 
who desire the effect of this amend- ' 
ment, that is. we are debarred from 
having any external route.

Shri Nambiar: That is not at all.

Star! Jaipal Singh: Whatever the idea 
is, the word is very clear. He asks the 
House to substitute; it simply means 
no international routes would be able 
to fly across India. I do not think that 
is his intention.

Shri Nambiar: Accept my amend
ment.

Sliri Jaipal Singh: Now, I oppose the 
amendment of Mr. Nambiar more 
vehemently. I am afraid people are 
not quite fullĵ acquainted with what is 
known as non-scheduled operations. If 
they go further on in this Bill and 
read they will find that in regard to
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internal Corporation or for the matter 
of that even with regard to external 
Corporation, there will be associates. 
There is always the problem of utilis
ing aircraft that the new Corporations 
will be taking over. They will not be 
able to utilise ever3rthing. Obviouslŷ 
they will have to ̂?o away from their 
usual scheduled operations also.  At 
the present moment, there are only 
three non-scheduled ooerators.  Now.
I am very glad that Government have 
changed and has seen wisdom in re
taining for the time being non
scheduled operators. The reason why 
I support non-scheduled operations is 
the fact that while Government can go 
off to sleep, the non-scheduled opera
tors will always be alert: they will be 
developing. The actual history of the 
country is such that new routes have 
been  developed by  non-scheduled 
operators because they are not allowed 
to ply on scheduled routes and it is , 
their job to extend—as it were to be
come feeder services—or look out for 
new business.  Knowing Government 
endeavours as we do, I think that is a 
’very very healthy pep for the nationa
lisation of Air Corporations  and, on 
that basis, I oppose both these amend
ments.

Shri K. K. Basn rose—

Mr. Chairman: I think it has been 
sufficiently discussed. ,The time is 
running and we have got..........

Shri K. K. Basu: Only four or five
minutes. Sir. ,

Mr. Chairman. I do not want to 
stand between the Member and the 
House.

Shri K K. Basu: I would only like 
to emphasise  the doubts  that have 
been raised with regard, to non-sche
duled service operation as it is today. 
I quite see the reason why hon. Mr. 
Jaipal Singh tried to speak on behalf 
of the non-scheduled operators. I can
not agree with him so far as the 
operation of the non-scheduled  lines 
India is concerned, because the basis of 
this Bill is that we see the existing 
Air Corporations, are not in a position 
to run efficiently or keep in view the 
safety of travel. If you once concede 
the position that they are in a position 
to run it efficiently and safely then 
what is the point in nationalisation of 
these Air Corporations? If we accept 
the proposition that it should be run 
efficiently and economically with safe
ty to the travelling public, it is neces
sary that the Government should take 
over all these  companies and run 
them. We say that when the Corpo
ration is gbing to be organised, we 
must look to the future possibility of

extension of the  activities of these 
Corporations. Even todaŷ if you look 
at the organisation  of the Corpora
tions, you will find there is enormous 
possibility of utilising the aircraft for 
carrying out other business. If you 
want to expand the Corporation, if you 
want the Corporation to run efficiently 
and in the larger  interests of the 
country, it is necessary  that you 
should have a programme of expansion 
and we feel that that programme of 
expansion is likely to be prejudicially 
affected if the non-scheduled operators 
are allowed to continue. In allowing 
the non-scheduled services to continue 
the very premise that these companies 
are not able to run the air services 
efficiently is given a complete go-by.
So far as the internal services are con
cerned, there is no justification for al
lowing the non-scheduled services to 
continue and adversely compete with 
our Corporation.

Another apprehension that we have 
is that the international air services 
will be allowed to carry passengers, 
say from Calcutta to Delhi and compete 
with our nationalised Corporation. We 
cannot allow the foreign  companies 
which have international air services 
to carry passengers within the country 
itself and deprive our Corporation of 
its legitimate revenues.
Thepefore, keeping in view the ob
jects which prompted this legislation, 
there ?s no justification for the non
scheduled services to continue. Gov
ernment should, keeping in mind the 
tremendous possibility of expansion t;f 
the air routes, the r:vfety of air travel 
and the wider int.n'osrs of the country,  ^
decide that there «?hoi]ld not be i-ny 
further non-schedu'ed 'services other 
than those of the Corporation.

Shri Raj Bahadur: I think the rea
sons for which Members oppoi-te 1k?.vj 
tried to include the non-scheduled rer- 
vices also in the ambit of nationalisa
tion is that they are apprehensive of 
the fact that perhaps their continuance 
might prejudicially aifect the whole 
scheme of nationalisation itself. I may 
assure them once and for all that such 
apprehensions are not well-founded.
The  permission  for  non-schcdulel 
flights are given by the D.G.C.A. under 
prescribed rules, the Indian Aircraft 
Rules. As such wherever the question 
arises of the great national undertak
ing being prejudicially affected, good 
care can and will be taken. " I am 
thankful to Mr. Jaipal Singh for the 
apt manner in which he has put th« 
case of those international  services 
which have got to fly across our coun
try and also the necessity and desira
bility of.............
Shri Nambiar: Whv should he la
bour Mr% Damodara Menon̂s amend
ment?
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îhrl bamodara Menon: May I
feest to the hon. Minister that once he 
accepts the idea, the language may be 
left to the draftsmen to decidê

Shri BaJ Bahadur: At the moment
the scheduled services that are bemg 
run do not cover all parts of the coun
try. My seriior  colleague explained 
yesterday that we want the air trans
port industry to be developed, more 
and more routes to be found aiid more 
and more important towns to be con- 
hected by air services. Therefore, it 
is necessary in the interest of develop
ment to allow the non-scheduled ser
vices to continue. As I said the inter- 
01 the Corporation and the scheme 

of nationalisation will be borne in mind 
and they will not be allowed to be pre
judicially affected in any way.

Mr. Chairman: The question is:
In clause 18,-|-
(i) in  the heading omit “sche
duled”; and

ni) in sub-clause (1). omit “any 
scheduled”.

The motion was negatived.

Mr. Chairman: The question is:

For clause 18, substitute:

“18. Reservation of scheduled 
air transport services to the Corpo
rations.—After the appointed date, 
it shall not be lawful for any per
son other than the Corporation to 
operate any  scheduled  or non̂.
scheduled air transport  service*
from, to, in or across India:

Provided that this section shall 
not apply to the activities of fly
ing clubs.**

The motion was negatived.

Mr. Chairman: The question is:

'That clause 18 stand part of 
The Bill.”
The motion was adopted.

Clause 18 was added to the Bill.

Clause 19 was added to the Bill.

Clause  20.— {Provisions  respecting
Officers and employees of existing air- 

companies).

Shri Nambiar: I beg to move:

In subrclause (1) of clause 20, omit:

“unless and until his employment 
iiv the Corooration is terminated 
or until his remuneration, terms 
of conditions are duly altered by 
the Corporation”.
Shri Damodara Menoa: I beg to

move:

In sub-clause (1) of clause 20, tor 
“and stiir’ subititute “or stiU”.
Shri Jaipal Singrh: I beg to move:
In sub-clause (1) of clause 20, for 
“and still” substitute “or*\

Shri Tulsidas (Mehsana West): I beg 
to n̂ove:

(1) In sub-clause (1) of clause 20, 
after “terms and conditions” where it 
occurs for the first  time, insert “of 
employment”.

(ii) In sub-clause (1) of clause 20. 
after “rights and privileges as to** in
sert “leave, retirement,”.

(iii) In sub-clause (3) of clause 20,
add at the end: ^

“The individual provident fund 
balance of / employees . when so 
transferred to the Corporation con
cerned shall together be constitut
ed by it into a provident fund and 
shall be credited to the Individual 
accounts of each such  employee 
in such provident fund and shall 
thereupon be treated wholly as 
that employee’s contribution, no 
portion thereof being treated as the 
employer’s contribution.**

Shri Nambiar: The  object of my
amendment is this. Now there is an 
apprehension among the employees of 
the air companies that their terms and 
conditions of service may be revised, 
the hon. Minister has already said in 
the course of  his speech  yesterday 
that there will be standardisation, ra
tionalisation,: all sorts of ‘tions* are 
coming now, which will affect the in
terest of labour. I may in this con
nection Quote from a letter of notice 
of termination  of service dated the 
29th April, 1953, given by the Hima
layan Aviation to its employees.

“We have been given to under
stand by the Ministry of Com
munications, Government of India, 
that the management of Himala
yan Aviation, Ltd., will be taken 
over by a Corporation which is 
likely to come into  being with 
effect from the 1st June, 1953, in 
accordance with the provisions of 
the Air Corporations Bill, 1953 
The services of the employees of 
this Company will be taken over 
by the Corporation in accordance 
with the terms of such Bill. In 
view of this, we hereby give for
mal notice that your services in 
this Company will cease to con
tinue after the 31st May, 1953.”

This means that the services of all 
the employees in this Company will be 
treated as terminated after the 31st 
May, 1953. Government are bound to
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take only such men as come under the 
provisions of this clause. Sub-clause 
(1) to ihis clause reads:

“(1) Every officer or other em
ployee of  an existing company 
(except a director, managing agent, 
etc.) employed by that company 
prior to the first day of Julŷ 1952, 
and still in its employment injme* 
diately before the appointed date... 
shall be retained.”

That m̂ans those persons who are ap
pointed after 1st July, 1952 need not- 
be taken back to duty by the Govern- 
meilt. Therefore in the Himalayan 
Air Company those persons who have 
been appointed after 1st July, 1952, 
whose notice  of termination of ser
vice has already been issued by the 
company, will not be or need not be 
taken back to duty by the Government. 
That means a large number of per
sons do stand retrenched already as 
per this notice. This is the sum and 
substance of this so-called  nationali
sation and it is put in paper now.

The hon. Minister may say, “I have 
given you a guarantee that all bona 
fide cases will be looked into'’. This 
Is so ambiguous. He will look into 
all bona fide cases—bona fide within 
quotations, for which he has his own 
definition—and after looking into  it 
he will say, “I regret, but 150 people 
have to go out”. Then we will be 
powerless.  I am  putting the case 
straight to him.

The same sort of noticfe has been 
issued to 55 persons in Calcutta by 
the Airways. And the notice begins 
with the words “We regret to inform 
you that under the provisions of 
section 20” and so on. They are quot
ing the section of a Bill. It has not 
become an Act. But even before it 
becomes an Act notices are being ser
ved and things are going on. I can
not understand whether  a company 
can take congnizance of a Bill which 
is under discussion in Parliament and 
issue executive orders under a section 
in the Bill. How can they know that 
section 20 will come into being at all 
and that there will be no amendment. ’ 
This is the sort of operators serving. 
Of course the Minister has  tried to 
give an asstirapce. But he will say 
*̂bona fide cases”, the same thing is 
there.  This notice has been served 
on 55 persons. What all we feared has 
actually come into being and here &re 
the cases concrete.  Now.  the hon. 
Minister must clear out tnis  ambi
guity about *'bona fide*' etc. He must 
tell us that all those who ar̂ in ser
vice today will be retained—not on 
"the appointed day, because by the time 
'We reach the appointed  day many 
hundreds will get out of employment 
■̂nd therefore on the appointed day

there may be a very small number of 
persons. It must  be those who are 
in service prior to 1st July, 1952 or 
after 1st July, 1952. Thut is why we 
tried to move an amendment in the 
Select Committee. But the hon. Minis
ter took another view of it and said. 
**you are aiming at  tho.se who are 
victimised or those who are retrenched 
due to some strikes  or some other 
thing”. Then he brought in the pro
viso saying that such persons’ rase* 
will be considered. But now a danger 
which was lying in the background 
has come to the foreground. That is 
the danger  of retrenchment,  more 
than the case of victimised persons. 
Here I want to get a clariflcation from 
him that he will guarantee that none 
of the present men wno are in servic« 
in any of the comoanies which we are 
going to take over will be retrenched 
He may say, “What am I to do? How 
to utilise them?” The economy Ques
tion will come. My answer to him is 
immediately he must think of expan
sion of the airways. Thereby he can 
pool all the resources and employ all. 
and in the meanwhile he can help the 
staff also. Then he may say. “I have 
given an assurance that  alternative 
employment will be found”. What is 
this  alternative employment?  We 
have got 813 people retrenched in the 
shipyards. We have 1,316 person.s or 
so—the number given by the Defencw 
Minister—retrenched from the Ord
nance Depot.

Shri Raj Bahadur: The hon. Member 
will excuse me if I interrupt him. I 
think the whole argument can be cm 
short if I simply point out and draw 
his attention to the provisions of sub
clause (2) of clause 20. the one addttd 
by the Select Committee.  It clearlv 
covers the cases of  such persons a?? 
have been referred  to by the hon. 
Member, namely the Himalayan Air
craft people who he says are given 
notice of retrenchment to take effect 
from 31st May. It has  been stated 
here that “the Central Government 
may direct either of the Corpor̂itions 
In which the undertaking of any exist
ing air company has  vested to takp 
into its employment  any officer or 
other employee who was employed by 
the existing air company prior to tĥ 
first day of July. 1952, and who has 
been discharged from .service in that' 
company on or alter the said date for 
reasons which, in the opinion of tjie 
Central Government, appear to be in
adequate for the purpose, and where 
the Central Government  issues any 
.‘juch direction, the provisions of sub
section U) shall apply” etc. So the 
case is clearly covered by this provi
sion. Apart from that, the assurance 
is already there in the statement of 
objects and  reasons. Both read to
gether cover such bona fide cases.
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Shrl NanUar: If  it covers such
cases, a positive assurance in so many 
words may be given.

Mr. Chairman: He says an assur
ance has  been given. If the  hon. 
Member wants a reiteration  of that 
assurance, by reason of the argument 
the hon. Minister has placed  before 
the House, he has given that assur
ance again.

Shri Nambiar: Let him inform the
companies not to undertake any re
trenchment today.  .

Shrl Raj Bahadur: Have  we got
the legal power to do so, Sir?

Shrl Nambiar: The companies are
taking the law into their own hands.

Mr. Chairman: The two things
cannot be confused. At the present 
time those companies do exist and a 
Corporation has not come in̂o being 
when all their rights and liabilities 
shall vest in the Corporation.  Gov
ernment is not in a position to order 
them  to behave  in a particular 
manner. All they can do is if they 
are retrenched Government has given 
the assurance that they will look into 
the reasons and if the reasons are 
inadequate (some words have been 
quoted) Government will do the right 
thijig.

Shri Nambiar; The clause as it 
reads does not give that assurance.

The clause says:

“Notwithstanding anything con
tained in sub-section (1), the Cen
tral  Government may direct 
either of the Corporations in 
which the undertaking of any 
existing air company has vested 
to take into its employment any 
officer or other employee who was 
•mployed by the existing air com
pany prior to the first day of Jnly, 
1952, and who has been discharg
ed from service in that company 
on or after the said date for 
reasons which, in the opinion of 
the Central  Government, appear 
to be inadequate for the pur
pose,...’’ *

So that discharge only refers to 
certain acts of victimisation arising 
out of certain strikes 01 certain other 
discharge motivated by some 01 her 
ulterior objective. But the question 
of persons retrenched, pure and sim
ple, is not covered there.. The com
panies are not going to hand over all 
the men to the new Corporation. 
Before it is handed over to the new 
Corporation they want to chop off 
some,and give the remaining number.

The Himalayan  Company  man 
quotes, “We have been given t6 under
stand by the Ministry of Communica
tions, Government of India .. etc.” 
It is not by some imagination that 
these companies lake advantage of the 
Bill and themselves issue orders. 
They say. "Wc '*av3 been informed by 
the Ministry of Communications”. So 
the Ministry of Communications has 
told  them  :  by  such  and
such  date  we  are  going 
to .take over the company and as per 
section 20 of the Bill we cannot take 
all the men who are in service, those 
who are there after 1st July, 1952, so 
you can dispense w|tb those persons 
who come under that class straight
away. There must be some com
munication from the Ministry to that 
eifect.  Otherwise the  Himalayan 
Company cannot quote the Ministry.

Mr. Chairman: This relates to a 
question of fact whether Government 
have written to them that they should 
take action under the section, that 
they are going to assume the manage
ment and therefore the surplus should 
be retrenched. If Government has 
written, then there is some foundation 
for this allegation.  Otherûise it is- 
all conjectural. The company must 
have known beforehand and Govern
ment might have written that they are 
going to take over the management. 
It may be true. But the latter portion 
that Government have written to the 
companies to retrench workers is 
only a conjecture.

Shri Nambiar: I am giving you a 
copy of the order.

Mr. Chairman: Let us be sure of 
the facts before we allege them.
Shri Nambiar: Sir, we have the hon. 
Minister of Communicniions here in 
flesh and blood and it is up to him to 
say.
Shrl Jagjivan Ram: It is clear that 
unless the clause has been passed by 
this House Government cannot take 
any action according to the provision. 
It is clear that the Communications 
Ministry cannot write any letter  to 
anybody to say, “Here is a provision 
in the Bill and so you work according 
to that provision”.  We cannot act 
according to a provision which has not 
been passed by the House as yet. So 
the alienation that the Communica
tions Ministry has issued any instruc
tion has no basis at all.

Shri Nambiar: I thank him for the 
information given. My point is the* 
Government of India should not take 
into cognizance any such order issued 
by these companies. Suppose the com
panies give discharge notices to 55 
people. The CfbvemTnent should no .
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treat them as discharged personnel 
when they take over these companies. 
They must take over these 55 auo 
along with the companws. The notice 
issued by this Himalayan Co. is on 
the plea that the Communications 
Ministry had informed them to this 
effect. If he has not done this it is 
all the more reason that he should 
refuse to take cognizance of any such 
order issued by these companies. Let 
him give that assurance.  He should 
not treat all of them as surplus on 
that particular date. If he does fur
ther reorganisation and if he finds 
that certain men aro surplus, he can 
make use of them, but not retrench 
them. He can, by doing this, serve tht 
Interests of the nation as well as the 
interests of the staff. I want categori
cal, straightforward and a clear state
ment from the Mlni'Jter without any 
ambiguity. Then only I will be satis
fied.

Some Hon. Members rose—

Mr. Chairman; It is already 11.25 
A.M. and the  guillotine has to be 
applied at 12 15 p.m. and very im
portant provisions yet remain to be 
discussed. I would ask hon. Member* 
to be very brief and try to finish these 
clauses as soon as possible.

Shri Damodara Menon: The hon.
Minister referred to sub-clause (2). 
That sub-clause refers to persons who 
have been employed in the company 
before July, 1952 or who have been 
victimised by these companies. I want 
the Minister to aoply his mind and 
give me a clarification about those 
persons who have been employed after
1952.  The Minister during his speech 
said that there may be a necessity for 
retrenchment. I can well appreciate 
that point. It may be possible that 
alter July, 1952, many persons may 
have been employed in some compani
es which Governmant are going to 
take over. These people may get em
ployment  in Government  Depart
ments. In such cases it may be neces
sary for the Governmeat to retrench 
some of them if they are not useful 
for the company or if they are not pro
perly qualified. All these things will 
have to be considered by the Govern
ment.  The eases of those who can 
normally remain in the companies or 
who are qualified to remain there will 
be sympathetically considered by the 
Government. When Government takes 
over the companies, their own people 
will be kept and others will be thrown 
out. Such a danger will have to be 
guarded against. I want to snow 
what steps Government have taken

before giving effect to retrenchment. 
It is a hard case.  To say npw that 
sub clause (2) will apply to them is>̂ 
not quite right.

A provision is added in the BilU 
about persons who have been victi
mised but I want the Government 
even now to apply their minds to the 
Corporation and co see that these 
victmiised people are  re-employed 
even now. Probably these victimised 
persons have been without employ
ment for a long time and the sooner 
they are employed, the better for all 
concerned.  They wiil have some. 
satisfaction. After the appointed date., 
the Government may have to appoint, 
a Committee to go into the question 
of amalgamation.  Are Government 
contemplating that the question of. 
giving a direction to the Corporation, 
to re-employ all these victimised per-' 
sons can be taken up only after 
Committee has gone into the question 
of amalgamation of the air services or 
will they direct that Conmiittee to go 
into the question of these people and. 
give direction for their re-employment 
at the time of amalgamation?  This, 
point may be clarified.

Shri Jaipal Singh: I would like to< 
say a few words in regard to the. 
amendment that I have moved.  I. 
think my friends on the Treasury:- 
Benches will agree that my amend
ment is an improved one.

Mr. Chairman; Identical  to  the 
amendment moved by Shri Damodara 
Menon, I think.

Shri Jaipal Singh; I think so.

Anyone who has any knowledge of 
civil aviation will appreciate the fact 
that employment in it is very fluid 
indeed. By fixing a definite date like 
this, we will be leaving out quite  a 
large number of technical personnel. 
That is the only reason why I would 
lilce my amendment to be accepted 
because in no way it affects the sense 
of the clause as a whole.

I would also appeal to the Treasury 
Benches to make some suitable change 
because an assurance is not enough 
from the Minister. I would like to 
say something in regard to the people 
who come within the brackets “except 
a director, managing agent, manager 
or any other persons entitled to man
age the whole or a substantial part of 
the business and affairs of the com
pany under a special agreement’* as 
the rest of them would be automatic 
cally carried over by the two Corpora** 
tions.  There are histances whert
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IShri Jaipal SinghJ

technical personnel are doing man
agerial work. 1 can Rive the name of 
one person in Deccan Airways, Mr. 
Maniial. He is one of our leading 
pilots. Just because he is a Deputy 
Manager, you are leaving him out.

There is another person by 
Lalkaka, a very experienced engineer 
.Just because he happens to be on the 
managerial staff, you leave Wm out. 
I think something should be do”®  ̂
this respect. I myself have not tabled 
an amendment to cover such cases 
Whereas other peoples transfer  is 
•automatic, you  are  teaVWR  out 
technically qualified people.  I thinK 
the Minister should five an assurance 
on the floor of the House that no 
technical personnel will be left out ot 
he should make a suitable amend
ment.

shri Heda: He was not satisfied
■with an assurance then. Will an 
assurance do now?

Shri Jalpal Singh: I ccrtainly am 
not satisfied with what people say 
from that side. At any rate then l 
will be able to quote their own words 
and when they go jvron*. I will have 
that quotation to cite against them. I 
think my hon. friend will appreciate 
what I am saying. I hf>{« ycii wW 
permit my colleague who is the fejlow- 
mover of this amendment to speak on 
the consequences of my amendment.

Shri G. 8. Singh (Bharatpur̂Sawai 
Madhopur); Sir, I. crave yow li:dulg- 
ence to speak a few words. One other 
point which was brought up by the 
Select Committee with regard to this 
amendment was raised by my frwnd, 
Mr. Rohini Kumar Chaudhun. Sup
pose an individual is in the employ of 
a company before July, 1952 and after 
1st July, *1952 he resigns from that 
company and joins another company. 
He is automatically barred from em
ployment in the Corporation. If this 
amendment is accepted, the individual 
who has been in an ?.ir line contmu- 
ously regardless of which company 
he is in, should, I think, be entitled to 
ŝervice under the Corporation. As it 
stands at the moment he is baired.

I would like to have one other clari
fication. The latter half of this clause 
«ays:

‘V .. at the same remuneration 
and upon the same terms and con
ditions ............. until his remune
ration ................. are duly altered
by the Corporatioo**,

Now, there are cases in most of the 
companies where increments have 
been withheld and oeople have accept
ed that, shall 1 say, voluntary cut in 
their salaries because they could not 
get jobs elsewhere. The increments 
were held up because the cumpanies 
were not doing very well financially.
Is the Corporatipn going to take them 
on the terms ani conditions on which 
they signed up or is it going to take 
them on the pay which they happen 
to be getting?  Take the ta.se of a 
pilot who signed up at Rs. 500 a month 
and the term was that every year̂ he 
will get an increment <»f Rs. 100. Un
fortunately that increment wag with
held and he is still getting Rs. 500 
whereas according to the terms, he has 
done three years, he will be entitled 
to those increments. I would like to 
'have a clarification just on that point.

Shri Tulsidas: I have got some
amendments.

Mr. Chairman: The amendments
have already been moved and are 
before the House for discussion. They 
do not require any argument at all. §

Shri Tulsidas: My amendments are 
entirely difTerent.  ^

Mr. Chairman; Are they not so 
expressive that they do not require 
any explanation?

Shri Tulsidas: I want to have a 
clarification.

Mr. Chairman: The hon. Member 
will understand that his amendments 
regarding compensation and schedule 
will all be barred.  They w-ill be 
guillotined. I have no objection if the 
hon. Member wants to take time.

Shri Tulsidas: I know that my
amendments are quite clear. I would 
like to point out to the hon. Minister 
a few things. The first point is,  I 
want the words “terms and condi
tions” to be made clear as “terms and 
conditions of employment*’.  This 
addition makes the meaning clearer. 
So also ‘rights and privileges’ mean 
leave, retirement, etc.  I want tbese 
words ‘leave, retirement’ to be includ
ed. With regard to provident f jnd, I 
feel that there is a lot of apprehension 
amongst the employees that there is 
ô assurance that this will be so con
stituted, that the new Provident Fund 
Act and the x̂ules may not be so liberal
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as the existing rules, moreover that 
the spirit in which these rules may 
toe interpreted may be mbre rigid, and 
that a retrenched employee  may 
under the new rules lose a portion or 
the whole of the present employer’s 
•̂‘orltribution if a new Provident Fund 
Act were to be pass3d. He would like 
to have it in full.  These are the 
points that I would like the hon. Min
ister to consider. I have laoved these 
amendments and I hope the hon. Min
ister will accept these amendments 
because they are actually in the same 
spirit, iy which he has made provision 
in the clause. I am only making it 
more clear. ^

Start  Sarmah (Goalghat-Jorhat): 
May 1 have your leave, Sir, without 
making a speech, to seek clarification 
of two or three points?

Shri Jagjivan Ram: When I speak, 
the hon. Member may perhaps get the 
clarification. •

Shri Sarmah; I am raising new 
points. I will take only a couole of 
minutes. Before I r?roc#bd further, I 
must say, that even by implication, I 
do not oppose this clause. The object 
of the Bill is to establish safe, efficient 
and economic service. As regards the 
employees, we heard from a senior 
Member that the sponsors of the com
panies appointed a lot of inefficient 
people their sons-in-ldw, nephews, 
etc.* How is the Corporation going to 
effect efficiency and ê̂ onomy if they 
keep the whole lot of these employees? 
Secondly, every State was not lucky 
to sponsor an air ?ine. Now the cor
poration? will be operating in the 
States also which were unlucky and 
the people of those States will have 
an aspiration to get a share in the 
employment. The other point is, I 
support two CorporDtions in the cir
cumstances. One of the reasons given 
lor having two Corporations is that 
the Air India International is having 
a very g*ood reputation and if we 
combine all into one, we will run the 
risk of not . having the same reputa
tion. That means, the service may 
deteriorate. That is a great risk. If 
they think in terms of deterioration 
of service, what do they say about 
that explanation that we do not want 
to run the aisk of deterioration?

Shri Jagjivan Ram: The last point 
which the last speaker has raised is 
irrelevant to the discussion on this 
issue.

Shri Sarmah: It Is irrelevant: but
I did not get a chance then.

Shri JâJlvan Ram: He has not
followed the debate on the question of 
two Corporations.

raised. One is about employees.  I 
will take thi.<? amendment first.  It 

‘and* may be substituted by

Shri Jalpal Singh: And stiir.

f-  *  realised the
amendment. The 

implication of his amendment would
 ̂ employ.
®  comoany even four

has not been in touch with any air 
company will be covered. I do not 
think that that is his intention

Shri Jalml SiBsli: No.

Shri JarJlvan Ram; But, his amend-
H»=io  T. that con-elusion. It goes mucn beyond his
tîn Ques-
Sn fo o  who are in employment.
So far as those who have been in em
Ployment from before 1952 and are 
Sim  in  employment,  are  con
cerned, they art covered.  The case 
of thwe who have been discharg
ed or dismissed after that date Is a)̂ 

quest of Is aboŜ 
emplo/ed after 

that date and may be still i„ service
hi h  u®  discharged. It has 
or notice that in one
goine on Retrenchment is

, retrenchment affects the

fhof   ̂reasons, I again reoeat
at the cases of bona fide employee*

urfn  enipioyment-or discharg
minT Tif considered by the Gover̂- 

obvious difficulties
ItMl?  Von SillItself. You will have to say bona 
employees and it becomes very diffi-
whethl?"̂fln̂ ®̂ judicially
or  employment is bona ildP

u  information that
made,—which

after that date Jn the expectation
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[Shri Jagjivan Ram] 
that these employees will be passed 
on to the Government and that -very 
extravagant salaries have been given 
to these persons. Their number may 
be a few; but all the same, their case 
is there. I say that we will examine 
these cases, the cases of persons em
ployed after June, ’52, on their merit 
and try to do justice to them also. It 
is very diflflcult to make any provision 
for cases where increments have been 
surrendered or have not been given. 
There,  also, every case will  be 
examined on merits. No imiform or 
set formula can be laid down. I hope 
my hon. friend will a«ree that there 
is chance of misuse to a very great 
extent if we provide anything.

Shri G. S. Singh: I do not want you 
to provide; I only wanted this assur
ance,

ShH JagJivan RAwr There may be 
collusive agreements as regards these 
salarieg and increments. The salary 
may,have been fixed at  1,000 and 
the agreement may l̂ave been that for 
the present, he will get Rs. 500 so that 
when the Corporation takes over, he 
Will get Rs. 1,000. We have to deal 
with all these cases. I can only say 
that all these cases will be takp care 
of on individual merit. That is all I 
have to say. ^

Shri Jaipal Singh: In view of the 
explanation of the hon. Minister, I 
wish to withdraw my amendment.

The amendment was. by leave, with
drawn.

Shri Tulsidas: Is he accepting any 
of my amendments?

Shri Jagjivan Ram: I think the
expression “terms and conditions of 
service*’ is wide  enough to cover 
everything,

Shri Tulaklas: What about provident 
fund?

Shri Jagjivan Bam: As I explained 
in reply to a question by Shri Bansal, 
we will take care of that by rules and 
regulations.

Mr. Chairman: Then, I shall put the 
rest of the amendments to vote.

The question is:

In sub-clause (1) of clause 20 omit 
**unless and until his emplojrment in 
the Corporation is terminated or until

his remuneration, terms of conditions < 
are duly altered by the Corporation”.

The motion was negatived.

Mr. Qhairman: The question is:

In sub-clause (1) of clause 20, after 
“terms and conditions” where  it 
occurs for the first time, insert “of 
employment”.

The motion was negatived.

Mr. Chairman:* The question is:

In sub-clause <1) of clause 20, after 
“rights and privileges as to” insert 
“leave, retirement,”.

The motion was neĝitived.

Mr. Chairman: The que.stion is:

In sub-clause (3) of clause 20, add 
at the end:

“The individual provident fund 
balance of employees when so 
transferred t® the Corporation 
concerned shall together be con
stituted by it into a provident 
fund and shall be credited to the 
individual accounts of each such 
employee in such provident fund 
and shall thereupon be treated 
wholly as that employee’s contri
bution, no portion thereof being 
treated as the employer’s contri
bution.”

vThe motion was negacived.

Shri Damodara Menon: I would like 
to withdraw my amendment.

The amendment was, by leave, with
drawn.

Mr. Chairman: The question is:

“That clause 20 stand part of the 
Bill.”

The motion was adopted.

Clause 20 was added to the Bill.

Clauses 21 to 23 were added to the 
BilL

Clause 24.—(Transaction resulting in 
dissipation of assets)

Shri Tulsidas: I beg to move:

(i) In part (f) of sub-clause (1) of 
clause 24, add at the end ‘‘without



consideration or for inadequate con
sideration.”

(li) In sub-clause (1) of clause 24 
atdd the loUowing Explanation at th«
end:

“Eiplonotion.̂or purposes ctf 
clause (1) book value means onĵ- 
nal cost less deprwiation 
ed upto the date of Bale or 
transfer.”

These are very simple 
If any assets are sold and 
;ation is received or on̂ tv"5̂ould 
consideration is received, thp stould 
be excluded, but If adequate ^1- 
deration has been received, the aŝ  
should not be excluded. That is one 
amendment. The second one is wt 
I want to add an explanation saying 
that the book value means tee original 
cost less depreciation provided up to 
•the date of sale or transfer.

Shri Jagjivan Ram: 1 have nothing 
to say. I cannot aicept the amend- 
■ments.

Mr. CbalmiaB; Fhe qijestion is:

•Tn T>art (f> of  sifl».rtau8e (1) of 
clause 2“ add at the end “without con
sideration or for inadequate consldera-
-.tiori.”

The motion was negatived.

Mr. Chairman: The question is:

In sub-clause (1) of  24.
•the following Explanation Ht the ena.

"Explanatton.—̂For purposes of 
clause (f) book value means 
original cost less  deiweclatlon 
provided upto the date of sfele or 
transfer.”

The motion was negatived.

Mr. Chairman: The question Is:

“That clause 24 .stand part of the 
.  Bill."

The motion was adopted.

Clause 24 was added to the Bill.

Shri Namblar: Are we taklM up 
‘the Schedule along with clause 25? If 
clause 25 is passfd, can we -propoae 
amendments to the Schedule?

Mr. Chairman: The Schedule win ^ 
taken up in due course and amend- 
mrtAnfc mri Hfi ITlOVCd. to .it.
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«hri V B GandU (Bombay City- 
North): I wish to speak on 
I thought that sonie 
going to be moved, but I now nnu 
that none is going to be moved.

Shri Jaipftl Siiigh: At this
may I enquire from you, Sir,  wĥ
the position is ̂ t̂h regard to new

position to make our submwsions on 
clause 25.  ,

Mr. Chalrmaa: Yes. It wlU laclÛ  
ate matters if we take up 
16-A and 26-A before we toke up 
clause 25, becauM those two new 
clauaes have a bearing on clause 25. 
Is that the sense of the House.

Several H«n. Membm: Yes.

Mr In that case. I call
upon ’shrl N. C. Chatterjw to  move
his amendment in rcspect of new 
clause 16-A. ,

Rhrl N C. Chatterlee: I am not mov
in g  tor new clauseTs-A. I have had
an opportunity to discuss 
with Ae hon. Minister, and I h^ 
tabled two amendments, one in *«SP̂ 
of dause 28 and one in respect of 
clause 28-A.

Shrl Jagjlvan B»m: Clause 16-A
does not arise In view of this. It is 
not going to be moved. I am going to 
accept the two P
to be moved to clauses 28 and 28-A.

Mr. Chairman: There Was another 
amendment In respect of clause 16-A 
by Mr. Heda.

Shrl Heda: I do not propose to move
it.

Mr. Chairman: So. the poslUon is 
that before taking up clause 25,  we 
shall consider the 
clauses 28 and 28-A. Shri Chatterjee 
can move his amendments.

Clauses 28 and 28-A

Shri N. C. Chatterjee; Sir, I beg to 
move:

In clause 28, In gub-clnuse (1), after 
the words.

‘The  Central  Government 
may”, insert “on the application 
of any existing air compâ or on 

' the application of »
number  representing  tww- 
lourths in value of the members 
holding ordinary shires”.
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fShri N. C. Chatterjee]
I also beg to move:

After clause 28. insert;

“28-A'. Authorisation  under 
section 28 may contain certain 
directions.—Any  authorisation 
granted under section 28 may 
include a direction requiring an 
existing air company the voluntary 
winding up of which has been 
authorised under that section to 
distribute its net assets among the 
various classes of members of the 
company in such proportion as the 
Central Government may, having 
regard to the amount subscribed 
by each class of such members or 
having ragard to the circum
stances relating  ,to the issue of 
the  shares  to  the  various 
classes  of  members,  specify 
in  the  direction.  and  any 
such direction shall have ellect 
notwithstanding anything contain
ed in the Indian Companies Act, 
1913 (VII of 1913), or in the arti
cles of association or resolution 
of the company or in any agree
ment, and every such company 
shall be bound to comply with any 
jsuch direction.”

Briefly, I may explain to the House 
that the reason Tor my seeking to 
amend clause 28 is that the Supreme 
Court has held that, in spite of article 
14 of the Constitution, you can make 
a classification, and that classification 
is possible even In respect of one com- 
Dany and one person. They have laid 
down two tests. They say that It 
must not be left to the sweet will and 
pleasure of the Executive to discrimi
nate. If that is done, it may be struck 
down as an imconstitutional assumiH 
tion of power in violation of the 
fundamental right of equality guar
anteed by article 14. In the case of 
Anwar All Sarkar, Mr. Justice S. R. 
Das has said that if there is no prin- 
rinle or criterion at all prescribed in 
the Act which bears some nexus or a 
reasonable relationship to the object 
of the statute, then it is open to 
attack. Therefore, I am submitting 
that it should not be left to the sweet 
will and pleasure of any member of 
the Central Government to direct the 
winding up of any undertaking he 
chooses. There must be some condi
tion orescribed. and the condition that 
is being susîested here is fair and 
reasonable, if we remember section 
153 of the Indian Companies Act. 
Section 153 of the Indian Companies 
Act al.so says that on the application 
of the Company Itself or on the appll- 
''atlon of a majority representing 
three-fourths in value of the Members 
holding shares

Shri V. B. Gandhi: On ? point. of 
order. Sir. Is it fair to this Hfiuse 
that at this last hour, just about 20 
minutes before the time fixed for 
guillotine, we .should be presented 
with an entirely brand new amend
ment of this kind? (An Hon. Member: 
Not brand new). This House has not 
had enough time to consider it.  We 
have not even seen the thing, and it 
is dealing with such a very important 
question In the Bill, viz,, that of conv 
pensation.  We have not had an 
opportunity to say something on 
clause 25. Now, clause 25 is'being by
passed, and, with just 2t) minuter 
before the time fixed for guillotine, 
here is a new amendment being, 
sprung on us. Is it fair?

Shri Gadgil (Poona Central): There 
is nothing new.

Mr. Chairman: So far as the point 
of order is concerned ..

Shri GadgU: The question is...

Mr. Chairman: I would request the 
hon. Member to resume his seat 
becau.se I have made up iny mind. The 
question is that of a new amendment 
being made. The rule is that if a new 
amendn̂ent is to be made, notice can 
be waivM with the consent of the 
Member in charge of the Bill.  The 
hon. Minister in charge of the Bill has 
already given his consent, and at the 
same time, this is not a very abstruse 
matter. We have been dealing with 
this matter for the last few days, it 
was also considered in the Select Com
mittee. The real purport of this new 
amendment is one which has been 
agitating the minds of many Members.
1, therefore, think that we should be 
well advised in waiving this rule about 
notice, and I rule that notice is waiv
ed. It can be moved.

Shri N. C. Chatterjee: All that I am 
trying to do by this rmendment is tô 
see that the uncontrolled power of the 
Central Government should be ron- 
trolled by some definite conditions 
prescribed. Therefore, it is not a wide 
deoarture from the existing provisions 
of the Bill.

Secondly, by clause 28-A all that we 
are saying is that we are trying  to 
solve the problem which has been 
agitating all the Members of this 
House for so many months, and we 
are thinking, in the case of a win din 
up, would it not be oossible to da 
something equitable and fair, so that 
the different classes of shareholders 
may get equitable proportion of the 
amount that will be payable for dis
tribution. We all know this oroblem. 
There are preference shareholders who»
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are entitled to certain higher r&tes.
but we at the same time feel  that
there should be some macninery devis
ed %y the statute wherebv the ordin
ary shareholders stiould not be com
pletely at the mercy of the preference 
snareholders who may be few in 
number or who mav be dominated by 
the persons who run the romoany tor 
the time being. Therefore,  only the
power is given, and tnis Dower will be 
exercised under  certain conditions— 
not at the sweet will of the Minister 
or at the  uncontrolled  arbitrary 
pleasure of one member of the Fxecu*- 
tive. but under certain prescribed con
ditions. And then we say that the 
Central Government shall Day due 
regard to the amounts subi’cribed by 
the preference shareholders and  the
amounts subscribed by the ordinary 
shareholders. They must also pay 
regard to the circumstances relsting to 
the issue of the shares, and having 
regard to the relevant factors, they 
may determine in what proportion 
they should be paid. I think that is 
the only feasible scheme which will 
afford some kind of satisfactory solu
tion. It is, to my mind, the best way 
to avoid any attack on ihe constitu
tionality of the statute. You oannot 
make a perfect statute, however well 
drafted it may be. But we nnve given 
some thought to It, and we have con
sulted the Dest men of experience' who 
are running companies, and they are 
also advising us that this will be the 
best possible way of being Just, equit
able and fair to all the interests con
cerned, and at the same time, we make 
the statute the least /ulncrable.  If 
m the Supreme Court or any Court 
any one attacks it, the attack will be 
only on section 28-A. The jrest of the 
Act will be Immune from attack, and’ 
the whole Act cannot be held invalid 
and the doctrine of severability can 
be Invoked. It can be worked con
sistently with the principles of the 
Bill. I submit that this suggestion Is 
practicable and feasible and should be 
accepted.

Shri Bansal (Jhajjar-Rewari): ̂ ay 
I request the hon. Member to read the 
amendment once again?

Mr, Chairman: I will read out the 
amendment.

I may submit for the consideration 
of the House that it is already 12. At 
12*15 the guillotine will be applied. T 
want to forewarn hon. Members that 
they should take as little time as 
possible, so that the whole thing may 
be got throû.

The amendment, runs as follows:
In clause 28; in sub-clause 
*‘The Central Government may , insert 
“on the appUcation of any existing air 
company or on the application or ai 
majority  in  number representing, 
three-fourths in value of the members 
holding ordinary shares'*;

NOON

And then, there is another amendmenf 
which is related to this amtindnient.
After cliBUse 28, insert:  -
“28-A. Authorisation  under 
section 28 may contain certain 
directions,—‘Any  authorisation
granted under section 28 may in
dude a direction requiring an 
existing air company the volun
tary winding up of which has been 
authorised under that section to 
distribute its net assets among 
the various classes of members of 
the company in such proportion as 
the Central Government may, hav
ing regard to the amount sub
scribed by each class of such 
members or having regard to the 
circumstances relatujg to Ine issue 
of the shares to the various clasit- 
es ot members, s«cify in the direc
tion, and any such direction shall 
have effect notwithstanding any* 
thing contained in the Indian 
Cbmpanies Act, 1913 (VII of 
1913), or in the articles of associa
tion or resolution of the company 
or in any agreement, and every 
such company shall be bound to 
comply with any such direction,”

Shri Gadgll: May I say that on thiŝ 
part̂jcular question which was discus
sed and fbr e right solution of which 
every Member of this House was* 
anxious, after a good deal of discus
sion and with the help of lefral lumin*- 
aries, a satisfiactory formula has been 
found out. Apart from the fact that 
it is going to do justice to the ordinary 
shareholders, what I was personally' 
more anxious to see was that as  a 
result of nationalisation, some un
happy political consequences should 
not follow. Now, everybody will (eel” 
that when  nationalisation  comes, 
every little interest that is being’ 
acquii"ed is looked after in an equit
able manner. It is from that point of 
view that I agreed to join Mr. 
Chfftterjee to table these amendments.
I entirely support them.

Shri Xftgjlvan Ram: I need not say 
anything more. As a matter of fact,
I am thankful to my friend Shri 
Chatterjee whose help we have sought 
in this matter. Of course, the ofHcers 
of the Law Ministry and others have 
examined it.  As a matter of fact, 
these are our own amendments, but T
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fShri Jagjivan Ram] 
thought that it would be better if we 
;got the help of Shri Chatterjee  in 
moving these amendments.  And I 
accept the amendments

Mr. Chalmiaii: The Question is:

In clause 28, in sub-clause (1), after 
the words “The Central Government 
may’*, insert “on the application of «ny 
•existing nir company or on the 
.application 6t a majority in number 
representing three-fourths in value of
• the members holding ordinary ihares”.

The motion was adopted.

Mr. Chalrmaii: The question Is:

“That clause 28, as amended, 
stand part of the

The motion was adopted.

Ĉlause 28, as amended, was tadded to 
■the *BiU.

Mr. Chairman: The question is:

After tilauae Ji8, insert:

“28-A. Authorisation under sec
tion 28 may contain certain direc
tions.—̂Any authorisation granted 
under section 28 may include a 
direction requiring an existing air 
company the voluntary winding 
up of which has “been authorised 
under that section to distribute 
its net assets among the various 
classes of members of the com- 
“pany in such proportion as the 
Central Government may, having 
regard to the amount subscribed 
by each class of such members or 
•having regard to the circumstan
ces relating to the issue of the 
shares to ihe various classes of 
members, specify in the direction, 
end any such direction shall have 
e/Tect notwithstanding anything 
contained in the Indian Companies 
Act. 1913 (VII of 1913), or in the 
articles of association or resolu
tion of the company or in any 
agreement, srtid every such com
pany shall be bound to comply 
with any such direction.”

The motion was adopted.

Clause 28-A was added to the Bill.

Mir. Chairman: Clause 25.  Is any 
amendment going to be moved?

Rfcveral Hon. Members: No amend-
iment. '

Mr. Chairman: The question is*
“That clause 25 stand part «f 
the Biir*. •
The motion was adopted.

Clause 25 was added to the Bill.

Mr. Chairman: Clause 25-A. I take 
it Shri Chatterjee does not want  to 
move his amendment now.  #

Shri N. C. Chatterjee: No, Sir. I do 
not want to move it.

Clauses 26 and 27 were added to the
 ̂ Bill.

Clause 29.̂ (Constitution of Air 
Transport Council)

Mr. Chairman: Any amendments?

Shri Nambiar: I have no amend
ment. but I have a request to make. 
After considerable discussion in the 
Select Committee, the hon. Minister 
has accepted that one person who is 
an employee of either of the Corpora
tions...

Shri Jagjivan Ram: The hon. Minis
ter accepted, or it was at the sugges
tion of the hon. Minister himself? 
Why twist facts?

Shri Nambiar: The hon. Minister 
has accepted it. We are thanWul for 
that.

Shri Raj Bahadur: You want to 
take the credit even though the Gov
ernment itself sponsored that.

Shri Nambiar: But then it must be 
an employee who has the maximum 
confidence of the employees; then it 
will be of use; otherwise it will be any 
employee, and it will not serve the 
purpose. That is what I have to say.

Mr. Chairman: The question is:

“That clause 29 stand part of
the Bill.”

The motion was adopted.
Clause 29 was added to the Bill.

Clauses 30 to 39 were added to the 
Bill.

Clause 40.—(Advisory and Labour 
Relations Committes)

Shri Nambiar: I have got an amend
ment, Sir. I beg to move:

In sub-clause (2) of clause 40—

(i) for “to advise the Corporation 
on matters which  relate to 
the welfare of the employees 
or which are likely to promote 
and sedLire amity and good 
relations between the two;”

Substitute—
“to seek consultation  with the 
employees  representing  or-
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ganised labour with a view to 
the conclusion of agreements 
between the Corporation and 
the employees’ organisation 
for the establishment  and 
maintenance of good relations 
and for-—

(a) the settlement by negotiation 
of terms and conditions  of 
employment of persons em
ployed by the  Corporation; 
and

' <b) the discussion and settlement 
on  methods affecting the 
safety, health, welfare, em
ployment of persons employed 
by the Corporation and other 
matters of mutual interest to 
the Corporation and puch per
sons. including efficiency in 
the operations of the Corpora
tion’s service”; and

îi) add the following proviso—

"‘Provided that in default of any 
such settlement the dispute 
shall, if not otherwise dispos
ed of, be referred to the In
dustrial Court for  settle
ment.”

I do not want to take much time 
because we may lose time for the 
compensation clause. My amendment 
is to the effect that the Labour Rela
tions Committee must be expanded to 
«uch an extent that labour problems 
can be dealt with in that Committee 
•nd there may be methods evolved for 
solution and also that representatives 
•f organised labour Who have the con
fidence of labour must be on that 
Committee; otherwise it will be of no 
use; it will be something like a Works 
Committee with no powers. That is 
why I have suggested an amendment 
which is more or less similar to the 
relevant clause found in the tJnited 
Kingdom Air Corporation Act, where
in it has been laid down that the em
ployees will have an opportunity to 
discuss along with the Corporation 
members on equal terms the day to day 
needs of the workers and a settlement 
can be reached. Therefore, I think the 
hon. Minister can accept my amend
ment at 4east at this late hour.

Shri Jagjivan Ram: I have every 
sympathy with my friend and I may 
assure him that we will see that the 
maximum use is made of this Labour 
Relations Committee.  We have to

£
 rescribe the constitution, the manner 
\ which these Committees are to be 
constituted, and we will see that really 
useful purpose is served by this 
Labour Relations Committee 
187 PSD

Mr. ChairmaA: The question is:

In sub-clause (2) of clause 40—
(i) for '‘to advise the Corporation 
on matters which related to 
the welfare of the employees 
or which are likely to promote 
and secure  amity and good 
relations between the two’

substitute—

**to seek consultation with the 
employees representating or
ganised labour with a view 
to the conclusion  of agree
ments betwent  the Corpora
tion and  the employees or
ganisation for the  establish
ment  and  maintenance of 
good rtlations and for—

(a) the settlement by negotiation 
of terms and conditions of 
employment of persons em
ployed by  the Corporation; 
and

(b) the discussion and settlement 
on  methods  affecting  the 
safety, health, welfare, em
ployment of persons employed 
by the Corporation and other 
matters of mutual interest to 
the Corporation and such per
sons, incfuding efficiency in 
the operations of the Corpo
ration s service;*’ and

(ii) add the following proviso—

"‘Provided that in default of any 
such  settlement the dispute 
shall, if not otherwise dis
posed ot be referred to the 
Industrial Court for settle
ment.”

The motion was negatived.

Mr. Chairman: The question is:

“That clause 40 stand part of
the Bill.”

The motion was adopted.

Clause 40 was added to the Bill.

Clauses 41 to 44 were added to the 
Bill.

Shri Jagjivan Ram: Have you adopt
ed clause 16 as well?

Mr. Chairman: Clause 16 has already
been adopted, so far as I remember.

ĥri K. K. Bara: Yes.

The Sehedttto



Shrl NftmbUr: 1 bee to mova:

In the  Schedule, In Paragraph  I.
for “computed in accordance with tne 
provisions of paragraph II, less the 
sum of  the amounts computed  in
accordance with the provisions  of
paragraph III”

substitute—

“to buy up the shares at their 
market value as on the first day 
of July, 1952”

OR

In the Schedule, in Paragraph  I, 
for “computed in accordance with the 
provisions of paragraph II, less the 
sum of  the amounts computed  in
accordance with the provisions  of 
paragraph III”

substitute—

“at the cost value minus depre
ciation and reserve funds already 
provided for by the Companies.”

My amendment states that  the 
shareholders nray be paid at the 
market value of the shares as on the 
1st day of July, 1952. Either he may 
accept this, or I have another alterna
tive, namely, at the cost value minus 
depreciation and reserve funds already 
provided for by the Companies. This 
is a simple method of computing the 
correct compensation. I am not at 
all against the interest of the ex-opert- 
ors, nor against the interest of the 
shareholders. I want the shareholders 
to be given an equitable share. They 
should not lose. That is why I say 
that the date on which the Govern
ment thought of nationalising it must 
be considered the date so that what- . 
ever may be the market value of the 
shares on that date may be considered 
and that may be the compensation.
The compensation formula which we 
are adopting now is a very wrong for
mula. I have already spoken about it 
and I do not want to take much tjime.
1 also explained the position in the 
Select Committee. Therefore, I have 
moved my amendment. This will be 
the equitable thing in the interest of 
the shareholders as well as the com
panies as well as the nation at large.

Mr. Chalrmaa: Any other amend
ments?

Shrf Sarangadhiir Das (Dhenkanal—
West Cuttack): I beg to move:

In the Schedule, for Paragraph il,
substitute:

“Paragraph  II.—The market 
value of shares obtaining on tht 
30th June, 1952.”
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Sbrl Tulsidas: I beg to move:

(1) In part (a) of Paragraph II of 
the Schedule,—

(i) for “Rs. 12,000/-”, wherever it 
occurs substitute Rs. 24,000 ; 
and

'(ii) for “Rs. 24,000/-”, wherever 
'  it  occurs,  substitute

“Rs. 48,000”.

(2) In part (a) of Paragraph II of 
the Schedule,—

for “ninety days” substitute “on» 
hundred and eighty days”

(3) In the 'Schedule in part (b) (i) 
of Paragraph Hr—

(a) for “Rs. 6,000”, wherever it 
occurs; substitute “Rs. 12,000”; 
and

(b) for “Rs. 12,000V, wherever it 
occurs, substitute "Rs. 24,000”

(4) In the Schedule, in part (b) (i) 
of Paragraph II,—

for “ninety days” substitute “one 
hundred and eighty days”,

(5) In the Schedule, in part (b) (ii) 
of Paragraph II.—

(a) for “Rs. 2,000”, wherever it 
occurs, substitute “Rs. 4,000”; 
and

(b) for “Rs. 4,000”, wherever it 
occurs, substitute “Rs. 8,000”.

(6) In the Schedule, in part (b) (ii> 
of Paragraph II,—
for “ninety days” substitute “one 
hundred and eighty days”.

(7) In the Schedule, after part (k> 
of Paragraph II, insert—
“(kk) The amount of deposits, 
advances and prepaid expenses 
made or incurred by any existing 
Air Company to the extent that 
they or any benefits arising there
under remain due and outstanding 
to such Company on the appoint
ed date.”

I feel that companies which had to 
incur development expenditure havt 
not been really compensated in this 
Bill. With regard to the development 
expenditure, many comoanies had to 
suffer the pioneering losses and thost 
losses would not be accounted for.

Sliri Tulsidas: With regard to the 
question of air-frames and other
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things, the present market value out
side the country is very high. I may 
quote here the report----

Mr. Chairman: I may just warn tht 
hon. Member that if he goes for an
other two or three minutes, there is 
every likelihood of his amendment not 
being put to the vote. The hon. Min
ister has to reply; so I may not be 
able to put them to the vote of the 
House. Therefore, I would request 
him Jto Jpe very brief, if he wants them 
to be put to vote.

Shri Tulsidas: I cannot explain it, 
Sir, in two or three mmutes. An3rway, 
I leave it to the Minister to decide.

Mr. Chairman: Mr. Sarangadhar
Das. He wants the same thing to be 
îone as Mr. Nambiar.

Shri Sarangadhar Das: The position
is the same as explained by my friend, 
Mr. Nambiar.

Mr. Chairman: Mr. Nambiar has
already explained it.

Shri Sarangadhar Das: Yes, I sup
port what Mr. Nambiar has said. And 
particularly, although the ordinary 
shareholders’ share of the compensa
tion is conceded, we should also see 
that the taxpayers* money is  not 
squandered. And from that point of 
view the value of the shares that was 
quoted in the market on the 30th June,
1952 should be the basis of compensa
tion. There is a precedent to this, 
when the Reserve Bank shares were 
acquired. So I strongly urge that this 
should be the basis and that is why I 
have moved an amendment.

Shr! Janrjivan Ram: Sir, I have no
thing to say. On two occasions this 
has been discussed more than neces
sary. 1 do not propose to add any
thing.

Mr. Chairman: The question is:

In the Schedule, for Paragraph II, 
substitute:

“Paragraph  IX.—The  market 
value of shares obtaining on the 
30th June, 1952.**

The motion was adopted.

Mr. Chairman: The question is:
In the Schedule* in Paragraph I,

for “computed in accor{Jance with 
the provisions of paragraph 
11. less the sum  of  the 
amounts computed in accord
ance with the provisions of 
paragraph III”

■ubfetitute.—
' “to buy up the shares  at their 

market value as on the first 
day of July, 1952”

OR

In the Schedule, in Paragraph 1,
for “computed in accordance with 
the provisions of paragraph
II,  less  the sum of the 
amounts computed in accord

.  ance with the provisions of
paragraph IIP*

substitute—

“at the cost value minus deprecia
tion and reserve fundk already 
, provided for by the Compani
es."

The motion was negatived,

Mr. Chairman: The question is;
Paragraph II of the

Schedule.—

(i) for “Rs. 12.000/-”, wherever it
occurs, substitute “Rs. 24.000*’- 
and * •

(ii) for “Rs. 24,000/-”. wherever it 
occurs, substitute “Rs. 48,000”.

The motion was negatived.

Mr. Chairman: The question is:

o Paragraph II of the
Schedule.—

for “ninety days” substitute “one 
hundred and eighty days”.

The motion was negatived.

Mr. Chairman: The question is:

In the Schedule, in part (b) (i) of 
Paragraph II,—

(a) for “Rs. 6,000”, wherever it 
occurs, substitute ”Rs. 12,000”; 
and

(b) for “Rs. 12.000”, wherever It 
occurs, subtitutt “Rs. 24,000”.

The motion was negatived.

Mr. Chairman: The question ii:

In the Schedule, in part (b) (i) oi 
Paragraph IL—

for “ninety days” substitute "one 
hundred and eighty digri*’.

The motion was negatived.



In the Schedule, in part (b) (ii) of 
Paragraph II.—

, (a) for "Rs. 2;000”, wherever it 
1  occurs, substitute “Rs. 4,000 :

and

(b) for “Rs. 4,000’\. wherever it 
occurs, substitute *‘Rs. 8,000 ,

The motioB was negatived.

Mr. Chairmam; The question is:

In the Schedule, in part (b) (ii) of 
Paragraph II.

for “niney days” substitute “one 
hundred and eighty days*’

The motion was negatived.

Mr. Chairma*: The question 1b:

In the Schedule, after part (k) of 
Paragraph II,—

insert—

“(kk) The amount of deposits, 
advances and prepaid expens
es made or incurred by any 
existing Air Company to the 
extent that they or any bene
fits arising thereunder remain 
due and outstanding to such 
Company on the appointed 
date,̂*

The motion was negatived.

Mr. ChairmaB: The question is:

“That the Schedule stand part 
of the Bill.”

The motion was adopted.

The Schedule was added to the Bill.

Clause 1, the Title and the Enacting 
Formula werfe added to the Bill.

[Mr. Deputy-Spiaker In the Chair]

Shri Jagjiyaa Bam: I beg to move:

“That the Bill, as amended, be 
passed.*’

On this occasion. I wish only to 
express my heartfelt thanks to the 
hon. Members of this House, It is only 
due to the cooperation which I have 
received from all sections of the House 
that the passage of this Bill has been 
expedited. At present, I do not pro
pose to say anything more except to 
reiterate what I said yesterday about 
the constitution of the Corporations. 
Much has been said about the repre
sentation of organised labour on these

6/19 Air Corporations Pill

Mr. Chairmatt: The question is: Corporations. I made it clear yester
day, that I myself have been thinking 
to have on these Corporations at least 
one person, who may not necessarily 
be a representative in that sense of 
the  word representative, of  the 
organised labour, but who will neces
sarily be a person who is well-known 
for his work among the working class
ed of this country, who is well known 
for his sympathy for labour. And, I 
do not think after what I said yester
day on this matter, there was any 
occasion for any lengthy argument to 
urge the claim of the representation of 
labour on the Corporation
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I again take this opportunity  of 
expressing my thanks to all sections 
of the House and also to hope that 
the co-operation which has been ex
tended in this House will continue to 
be extended outside so that we may 
make a success of the first big step 
towards nationalisatipn and pave the 
way for future economic revolutions 
in this country.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri H. N. Mukerjee (Calcutta North
East): We have had a fairly exhaus
tive discussion of  the  Bill, but I 
intervene at this late stage in order to 
make clear our response to what the 
hon. Minister has just chosen to say. 
He has said very gracefully that  he 
expects the co-operation of all in put»- 
ting into effect the provisions of the 
Bill, the third reading of which we are 
going through now. I feel, however, 
that though we welcome the principles 
of this Bill as tending in a direction 
which is in conformity with the inter
ests of the country, we are by no 
means satisfied with the ultimate 
shape of the Bill as it has emerged in 
this House so far and we feel there is 
room for very much improvement that 
could have been done if the’ hon. Min
ister was much more serious about the 
objectives which he had set in view.

I feel that in respect of certain 
assurances which the Minister  has 
repeated today regarding steps he is 
going to take against the possibility of 
retrenchment and unemployment, we 
are not re-assured anything like com
pletely on the point. As a matter of 
fact yesterday he made certain obser
vations which were rather frightening. 
He said, for example, that the neces
sity of starting twv> Corporations was 
based on the fact that in the internal 
sector they had to rationalise a large 
number of employees and that there 
would consequently be a  certain
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amount of dislocation, not in air 
services, but in other respects, which 
might require tactful and separate 
handling. And, this is very tactful and 
diplomatic language and behind those 
words we sense something which is 
somewhat disturbing.  He went on 
later to say, of course, that as far as 
possible he was anxious that the 
technical staff should not be thrown 
out of their jobs and that they should 
inaturally be absorbed in the Corpora
tion> itself. But. he later added that 
he could not be so sure about the non
technical staff. Now, certain instances 
of retrenchment ajready taken  re
course to by certain companies by 
reference to the measure which we are 
now discussing have been referred to 
in the speeches in the House this 
morning.  The hon. Minister,  of
course, has given certain assurances
but. I have to say that we are not  so
very happy about them. This is beca
use—I am repeating what I said a few 
days ago—the Government’s record in 
regard to implementing their assur
ances against retrenchment and that 
sort of thing has not been particularly 
satisfactory and particularly helpful. 
Besides, we find there has been for 
quite some time a substantial measure 
of unemployment among the civilian 
pilots and a number of them have been 
unemployed for quite some time. 
Now, for these commercial pilots, for 
their training Grovernment spends a 
great deal of money by way of sub
sidies to the Flying Clubs and the 
students have also to Spend a great 
deal of money for their training. But. 
there is a good number of Indian com
mercial pilots who are unemployed in 
this country.

In this connection I would like to 
refer to the attitude of Government as 
t was illustrated in a letter which 
vas sent last year on the 4th June, by 
:he Director-General of Civil Aviation 
to a person who wanted the assistance 
)f Government in finding a job. He had 
>een trained as a commercial pilot and 
he Director-Geneml of Civil Aviation 
lad told him in this letter that the 
]k)vernment could not assist him in 
h£(;̂ matter and he added—

“Normally, it is expected that 
before one selects a particular 
career, he weighs the pros and 
cons of it.”

Coming from the Director-General 
f Civil Aviation, who should have 
welcomed the iderof our young men 
iking recourse to commercial pilot 
‘aining. this letter is very significant, 
his shows how the Government 
?ems to have thought that after all 
lis is not a matter about which serioû

attention ought to bt given.  That 
same attitude has persisted, and that 
is why in spite of the need tor expan
sion of air services, we are not pro
ceeding in the manner that we ought 
to. Because, if we realise the need 
for their expansion, then we could 
have found ways and means not only 
to give an assurance against retrench
ment but also to give an assurance 
that there would be an extension of 
employment, there would be an exten
sion of opportunities for training as 
, commercial pilots in this countrjr. But, 
we have got nothing of that sort. The 
hon. Minister has also tried to have a 
sort of condemnation of our attitude 
by pointing out that we have a horror 
of such names as the name of Tata for 
example. He paid a very handsome 
tribute to Mr̂ J. R. D. Tata,  I do not 
know whether Mr. J. R. D. Tata deserv
ed that tribute or not. I do not know 
him from Adam.  But, as far as we 
are concerned we take an impersonal 
attitude, whether it is Tata or Birla 
or Scindia or Dalmia or whoever else 
it may be, because we happen to have 
an ideology that lends an imperson
ality to our approach to these pro
blems. Fortunately for the hon. Min
ister he is blissfully ignorant of our 
ideology and so he says that when
ever we refer to these people we 
refer to them personally. "\̂en we 
are  presented with all sorts of 
encomiums to these captains  of 
industry. I am afraid, we cannot quite 
accept them at their face value. We 
are told about their valuable experi
ence as leaders of industry but we 
know the value of their experience.
It seems as if this business of air 
operations is the ground on which 
these people could thrive by wage- 
cuts and retrenchment on one hand 
and Goverment subsidy on the other. 
So, the less .said about the  ex
perience of these wonderful people, 
the better for everybody concerned.
I would say, of course, there mr% 
among our employers a cerain num
ber of good people. They have the 
experience, they have experience of 
administration but when the industry 
is essentially a collective enterprise 
and you want a team of technical and 
non-technical  people operating to
gether, and if we get the real spirit 
functioning in that atmosnhere, then 
and then alone shall we have a kind 
of air syslom in this country which 
we desire.

In regard to these companies, these 
bigwigs of industry who are going te 
get a fairer deal than perhaps they 
deserve, attention was drawn by a» 
hon.  Member yesterday  to  th« 
Calcutta weekly published In 
which printed a photostat copy of a 
most disturbing document. I am teltf
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[Shri H. N. Mukerjee]
the document has already been passed 
on to the Minister. This particular 
company which is one of the biggest 
private concerns in this country has 
produced two invoices in respect of 
goods purchased from an American 
company. One of the invoices was 
meant for payment to the American 
•company and the other concocted 
invoice in which the amount shown 
was double the original was for sub
mission to the Government, the idea 
being to get from the Government 200 
dollars in place of 100 dollars. Now, 
v̂e cannot vouch for the absolute 
accuracy of this, but this sort of 
photostatic copy of a document which 
on the face of it seems to be genuine 
is very disturbing.

These are the people who run our 
industries, who try to claim all credit 
for whatever Industrial development 
has been achieved in this country and 
they are the people who are coming 
forward to have a lion's share of the 
compensation which is now going to 
be offered to the owners of the air 
operating systems.

Now» as far as our position is con
cerned, it has been made clear on so 
many occasions. We have said that 
the basis of compensation should have 
been changed. Only a few moments 
ago my hon. friend Mr. Nambiar 
referred to it and I need not repeat 
it. But this is a matter to which 
Government should give more of its 
attention.  I do not think we have 
had the last of legislation in regard to 
air companies.  Possibly, something 
more would have to be done in the 
not very distant future and I want 
Government to take note of these 
circumstances.

I want also to refer to certain 
matters which I consider to be  of 
very great importance and in  this 
regard we have got a lot of assistance 
from those workers who have techni
cal qualifications for the job and who 
have offered the Government certain 
suggestions in regard to the manner 
in which we can run our Industry 
much better, much more efficiently. 
J'or example, there is a heavy drain 
on our industry  by reliance on 
foreign supplies of fuel, oil and spare 
parts at very high prices.  Govern
ment  should  make  courageous 
attempts to obtain supplies of these 
things at more reasonable r̂tes. Now 
we are told that prices which prevail 
In Australia, the prices which  are 
offered there, are lower than  the 
prices which are offered here. Now, 
Government should  go Mo this 
matter very careMtf. ^

As far as fuel and oil is concerned, 
the calculation of the Air Transport 
Enquiry Committee was that of the 
total cost about 37 to 40 per cent, was 
covered by fuel and oil expenses— 
actually it is more.  So, it mêns 
super profit for those foreign concerns 
like Burmah Shell, Standard Vacuum 
anfl Caltex. Now, in regard to this we 
get certain facts supplied publicly 
into which I am sure Government 
ought to make a proper investigation.
Now, as far as fabrication of spares 
is concerned, we have got our  own 
Hindustan Aircraft where the possi
bility of manufacturing  sufficient 
spares for our requirements  can 
easily be investigated. Now. we find 
that during the last four years—this 
is the information we get—--there have 
been five increases in the rates  of 
aviation fuel, while fuel is being 
supplied to Australia at a price 35 to 
37 per cent, lower than the prices 
charged to us. But we do not raise 
our voice against it. We are told also 
that the oil companies fix the rates in 
close consultation with the Ministry 
of Works, Mines and Power—that is 
the old Ministry. Anyhow, Govern
ment may be consulted before the 
prices are fixed, but we should see to 
it that in the fixation of prices , the 
Australians do not get a better deal.
We should see to it also that other 

sources of supply of oil and fuel are 
tapped. For example, it was reported 
in  the Free  Press  Journal  of 
the  11th  of  February  this 
year that Western European countries 
like Italy for example were getting 
fuel and oil at cheaper rates from 
elsewhere, from the U?5SR, from 
Rumania. Now, I want Government 
to find out more about these things.

In regard to spare parts, possibly 
our own factories can be employed 
for the purpose of manufacturing 
some of these spares. In regard to 
new equipment also our dependence 
on foreign monopolists should  not 
continue. There again, we see that 
from time to time, aircraft is offered 
in the market which is cheaper for 
us to buy and we should investigate 
possibilities in this direction.

In regard to insurance we find that 
this  item.  the  high  insurance 
premium, amounts to seven and a 
half per cent, to nine and a half per 
cent, of the total cost of  airframes 
and aero engines. This insurance is 
handled by British interests through 
the intermediary of Indian insurance 
companies.  If Government takes 
over this industry, Gov̂ m̂cnt can 
also consider the desirability of tak
ing over the Insurance aspect of the
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matter.  In regard to these matters 
there is a lot of room for economy.

I come now to expansion.  By 
means of expansion we can reduce 
fares, we can open new branches, we 
can utilise air fields which were con
structed during the last war and we 
can set up air travel  facilities 
between places like Delhi and Awa, 
places more or less not very remote 
from each other, and as a result of it 
we shall be in a position to reduce 
fares. I ŝ this because the Air 
Transport Enquiry  Committee had 
reported that when the night Viking 
service on the Delhi-Bombay route 
was introduced in March. 1950 on a 
reduced fare, then the day services 
were not affected at all. That is to 
say, we get an expansion of the 
travel facilities in our country and 
at the same time we get a decrease in 
the cost of running our airways 
system.

Then again we have to Aght against 
the inroad of foreign airlines to which 
reference was made by my hon. 
friend Mr. Basu. In regard to this 
•Iso the Air Transport Enquiry Com
mittee Report has made  certain 
observations at page 60, paragraph 
305.  Before that Committee Mr. 
Tata, evidently the same Mr. Tata to 
¥hom the hon. Minister oaid com
pliments yesterdafy,  made certain
observations against  these foreign
operators.  He said  that  foreign
operators were taking ŵay a good
proportion of the traffic which legiti
mately belonged to Air India Inter- 
lational.

So, we require new equipment, we 
require new schemes of expansion, 
md there is scope for expansion. For 
sxample, we can try to economise by 
loing away with the system by which 
ill sorts of agencies, intermediary 
>usiness establishments who book 
leats, unnecessarily take away a lot 
if money from Government coffers.

Above all I would say in conclusion 
hat we need to enlist the workers* 
ooperation. Actually this is a matter 
n which the hon. Minister himself 
ave a very unequivocal assurance 
rhich I hope will be implemented. I 
ras rather disturbed to hear from 
le hon. Minister that as far as Civil 
vlation employees are concerned the 
'ganisation setup is perhaps not re- 
resentative of the real Trade Union 
iterests of the workers concerned. I 
Id occasion on an earlier day  to 
)int out a very remarkable  fact, 
imely that the C.A.D. employees 
ive come together in a Union which 
almost a hundred per cent. Union;

it is a Union which has amongst its 
office-bearers not one person who is 
an outsider. I said also at that time 
that for some reason which we cannot 
fathom—because if we say something, 
we shall be accused of imputing 
motives to the Ministry—the hon. 
Minister does not like them, perhaps 
because he does not like the look of 
the people who are the office-bearers. 
So, here is an attempt by the working 
people to come together. They are 
not ordinary working people, without 
professional or technical qualifica
tions.  They are running our air 
services in a manner which is so 
efficient that everybody, the hon. Min
ister including, paid them rich com
pliments. They have got together in 
a Union which is hundred per cent: 
they are running it on their own. 
They are coming forward to supply 
facts. They look upon their labour as 
a matter of heroism, as a matter of 
dignity, as a matter of national ser
vice. Enlist their cooperation. If you 
do ndt succeed in enlisting the co
operation of these people, all this talk 
about nationalisation is moonshine 
and nonsense, it is so much abraca
dabra.

That is why if nationalisation is 
really and truly to be a success, if 
nationalisation of the air services 
which the hon. Minister is bringing 
about is to be in the common interest 
of the country, then he has to behave 
very differently from the way he has 
done as far as the passage of this 
legislation is concerned. I would say 
in conclusion that it is incumbent 
upon the Government, if it is at all 
serious about nationalisation, to enlist 
the cooperation of the workers and 
if that is done, then the hon. Minister 
will find that there is tremendous 
scope for the expansion of our air 
services and if we have that expan
sion then we can run our services 
cheaply and efficiently and we can 
stand up to the foreign  competitors 
and can tell them that they have no 
business as far as our air services 
are concerned and they cannot butt 
in. We can also try to be as independ
ent as we can of the stranglehold 
which is represented by the control 
of Burmah-Shell. Standard Vacuum 
and Caltex and their tribe about 
whose doings we have too much ex
perience so far.

Mr. Depnty-Speaker; Mr. Laksh- 
mayya. I will call those who hav« 
not taken part in the earlier stages.

Shrl Siraagadliar D«s: I have not
taken any part at all.

Mr. Deimty-SpeeiiAr: Three mlnutM
each.
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Shrl  Lakshmayya  (Anantapur): 
Sir, I thank you very much for the 
opportunity given to me at the fag end 
of the debate when the Bill is about to 
be passed in a few minutes. At the out
set let me heartily congratulate the 
hon. the Communications Minister for 
the great venture undertaken in 
bringing forward a Bill of such vital 
and strategic importance and for see
ing to its passage. This air transport 
is one of the youngest industries in 
our country and it has come to occupy 
a very prominent place in the politi
cal and economic life of our country. 
It also forms a second line of defence. 
Though the beginning of its history 
can be traced back to 1930-32 it has 
seen glorious days and the boom 
period just after the termination of 
the Second World War. Rise and fall 
would follow in succession in the 
natural course of events. After see
ing this boom period, again this in
dustry has come to reach a critical 
stage. Though the Government has 
actively aided with finance and sub
sidy and by several other ways, un
fortunately it could not stand firmly 
and it came to a stage of crisis. Now 
the Government has rightly come to 
ê rescue of this industry.  The 
Planning Commission examined this 
question, they determined and decid
ed that this should be taken over by 
Government.

The Bill seeks to establish two 
Corporations, one for internal and the 
other for international services. One 
is to be called Air-India International 
and t̂he other Indian Airlines  These 
two Corporations should work’side by 
side with probably one or two Chair
men as they like and with a certain 
number of members appointed by the 
Cental Government.  i hope these 

now proposed to be 
established will march ahead and run 
this industry successfully, economicaj- 
ly. cheaply and to the public interest.

Now, the question is whether it 
should be run as a business concern 
or as a public utility service. There 
was much controversy over that. 
Later on, it was decided that it should 
be run as a business concern. It does 
not mean that it should not be a pub̂ 
lie utility service. It is already there. 
All that the Grovernment do and have 
been doing is for public utiUty. But 
if it is taken and run as a public 
utility service I fear the taxpayer’s 
money will be squandered away and 
there would be no end for this. That 
is why in the Bill, it is provided that 
it'should be run on a business princi
ple. These air services should be run 
on an economic basis.
Our country !« ideally fulted for 
civil aviation by nfe yast expanie and

virgin resources, and on account of 
fair and good weather, throughout 
the year this business may flourisk 
well. The planes can fly day and 
night except in a very few months 
when there is the monsoon.  I am 
surê it' will thrive very well and 
maintain a high level of standard. 
During the period of floods and also 
during evacuation time our air ser
vices have done very good and useful 
work. They have established a very 
high reputation. I hope this industry 
under this new enterprise will flourisk 
well and maintain the same very higk 
reputation as it has already proved i» 
the case of ihternational services.

The controversy  was over two 
things: one was in regard to the 
scheme of compensation and the other 
was whether there should be one Cor
poration or two Corporations.  The 
point made in favour of' one Corpora
tion was that the existence of two 
Corporations would duplicate over
head charges and would result  im 
extravagant expenditure and ineffici
ency. Now it has been decided that 
there should be two Corporations. 
The hon. Minister of Communications 
was kind enough to assure us that it 
would begin with two  Corporations 
but later on, after they are found t̂ 
be working satisfactorily, they can bo 
merged into one at any time in future. 
This is an appreciable thing.  We 
have followed the example of U.K., 
Australia and other foreign countries 
where there are at present two or 
three  Corporations,  the  number 
being reducê subsequently.

With regard to compensation also 
there was much controversy.  Later 
on our hon. friend Mr. Chatterjeo 
came to the rescue of the share
holders and really the whole House 
must be thankful to him. including 
the hon. Minister for his valuable 
suggestion. A new clause has bee* 
added now ann I hope by the pro
visions of this clause all the ordinary 
shareholders will get fair compensa
tion for the shares they have invest
ed. Most of the ordinary share
holders come from the poor classes 
and they have invested the amounts 
by their hard earnings with the hope 
that they would get some profit from 
it. Whatever it may be, we are only 
aMious about the ordinary share
holders. I hope and trust that they 
will get their due share in the scheme 
of compensation newly proposed.

I again heartily congratulate tho 
hon. the Communications Minister for 
bringing forward this important ani. 
useful Bill with courage ann cautiott 
and for getting it passed without any
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obstacle or hurdle as we find to-day. 
I wish the best of luck to this indus
try and also glorious success for 
these services. I hope that they will 
maintain a very good reputation and 
that the industry will prosper well as 
a business concern as well as a public 
utility service.

Shri Bansal: On a point of order.
Sir.  I have been noticing that spea
kers after speakers,  after firing oil 
their. speeche.s, run away from the 
House without listening to the persons 
who speak immediately after them. I 
understand that the normal practice 
both in the House of Commons and in 
this House is that at least the Mem
ber who has spoken should listen to 
what the next Member says.  This 
will be courteous to the House. I want 
your ruling on this point.

Mr. Deputy>Speaker:  I have been
repeatedly saying that hon. Members 
owe to themselves and to the House 
also that those who are anxious to 
speak must hear the reply at least. I 
even threatened to take some steps. I 
am at a loss to see how I can control 
this except by appealing to them.

Shri Venkataraman (Tanjore): Do
BOt call them again.

Mr. Deputy-Speaker: If the House
agrees, I will note down the names of 
all those who speak and go away and 
will not give them a chance for two or 
three occasions.  If the'House agrees 
I have no objection to do this.  I ghall 
consult thp party leaders and when we 
meet again in the next session. I shall 
pursue this practice.

Shri Gadgil: I hope it will not be 
too rigorously followed.

Mr. Deputy-Speaker: It is wrong. I 
feel it is an insult to the House. If hon. 
Members in extraordinary circumstan
ces have to be unavoidably absent 
they can’ leave a word with the 
Speaker. If hon. Members cannot catch 
hold of the Chair’s eye, they can catch 
hold of the ear.  It is not merely 
haranguing.  They must hear what 
others say.  Others cannot address 
empty benches.

I find some hon. Members are anxi
ous to speak.  I will call Mr. Thakur- 
das Bhargava first.  Hon. Meml̂fi 
will restrict their speeches to three 
minutes.

vrpi,. 4* JUiHvi ijT 

f   ̂ PpTff It wwr

fv   ̂ ̂5  ̂  anx«PTn$WT

I

Mr, Deputy-Speaker; I am calling 
also Mr. Saransadhar Das.
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Sbrl Tulsidas: I did not want to say 
mtich but at the time of introducing 
this Bill and even after the second 
reading, there have been certain re
marks made by my friends to my right 
to the effect that the industry or the 
people who are managing this industry 
have not been able to play ihtir part

properly.  They must remember that 
this industry was started only six 
years ago and it had to undergo seve
ral handicaps and difficulties. I per
sonally believe and everyl̂ody knows 
that this airline  industry was con
tinuously struggling against the ad- 
verSie circumstances which was mostly 
created by the Air Licensing Trans
port Board.  I am sorry to say that 
because they issued licences indiscri
minately to different companies, those 
companies would not work economi- 
rally.  The Licensing Board when 
giving licences should have seen that 
the companies to which licences were 
given function economically.

With regard to the record of these 
air services, the Rajadhyaksha Com
mittee have said as follows.  With 
vour permission I am quoting the re
levant portion.

*̂Record of Privatt Air ComT 
panics.—The private  air com
panies have, in our opinion, not 
done so badly as to require a dras
tic change of system. Their opera
tional efficiency has been uniform
ly good.  An outstanding exam» 
pie of operational and business 
efficiency, under a system of pri
vate management, is afforded by 
Air-India International which in 
the second year of its operation 
has, we understand, been able to 
break even and show a small pro- 
«*•"

I do not want to go further into this 
matter but the Rajadhyaksha  Com
mittee has gone into this and has 
.shown that the industry as a whole 
was working efficiently.

Then there is the question of sub
sidy.  I would like to point out that 
with regard to subsidy,  Government 
have derived more income from the 
airlines.  I would like to give the 
various items which have benefited the 
coffers of the Government.  The Gov
ernment have been receiving money 
by way of landing fees, parking and 
housing fees and petrol taxation alone 
has given Rs. 1,20,00,000 a year.  In
come from landing fees alone for the 
previous year amounted to about Rs.
57 lakhs.  The subsidy is very insigni
ficant compared to the revenues which 
Government get

I would like to come to the question 
of these Air Côrations.  I would 
like the hon. Minister to bear in mind 
that the Air Corporatkms which are
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now coming into being should be run 
4>n a proper oasis.  The Rajadhya- 
kftha Report said:

“It is obviously essential that if 
the Air Transport Industry is to 
be efficient, there should be flexi
bility of management.  Personal 
initiative and responsibility involv
ing quick decisions in the admini
strative. operational and engineer
ing organisations is called for to 
an extreme degree, as more opera
tional and technical emergencies 
are encountered in air transport 
than in any other field 61 enter
prise.**

It goes on and says that with regard 
to state enterprise, it is difficult to 
run in the same manner as that of 
private enterprise.  We have accept
ed the principle under clause 9 that 
these Corporations will be run on 
business lines but I do not know how 
this will be effected by the overriding 
control of the Government by way of 
dîerent Committees which have been 
appointed. I do not know how far 
these Committees will be able to ad
vise the Corporations. In my opinion, 
it is more or less a dictation than an 
advice.  I would urge upon the Minis
ter that if these Corporations are to 
succeed, they should see that these are 
run without much interference and 
they must have all the powers of de
ciding what to do with regard to the 
working of this industry.  That is a 
point which I would very strongly 
urge upon the hon. Minister. Govern
ment should not create a body where 
day-to-day interference will come from 
Government

Shri Sarangadhar Das: Sir. I thank 
you for the opportunity which you 
have given me to speak on this sulv 
Ject.  Though I welcome this measure 
of nationalisation. I am afraid I cannot 
give any encomiums to the hon. Minis
ter who has brought this Bill.  My 
reasons are, first, whether there should 
be two Corporations or one Corpora
tion.  This has been discussed thor
oughly in the Select Committee as 
well as here.  I only want to point 
out one thing.  It is claimed by the 
Minister ahd it is admitted by every 
one that the Air India International 
has been running very efficiently and 
' giving a little proAt, giving service to 
the passengers, mostly foreigners, and 
that outsiders also are full of praise 
for the Air India International.  I 
would suggest to the Minister, although 
it has now been daeidad te have two 
Corporations, to see to this point that 
that efficiency and that standard of 
service for which we all praise the

Tatas, should be combined with the in
ternal services so that the people run
ning the internal services may have 
the advantage of the experience of 
the Tatas.  That, I think, has been 
lost sight of.

As far as compensation is concerned, 
in his zeal to compensate the com
panies, although they have been run- 
nmg at a loss—most of them—and 
were able to run only with the sub
sidy, without which they would not 
have been able to run, though he is 
solicitous of their welfare, he should 
also look to the interests of the tax
payer.  It is no use pa3ang compensa
tion which is out of all proportion to 
the value of the assets.  Therefore, 
I again urge that compensation should 
have been on tha basis of the value of 
the shares on a certain  date before 
the announcement was made. In this 
case, I am not able to see eye to eye 
with the Minister for the reason that 
the taxpayers' interests are being ab
solutely thrown overboard.

Then, there is the question of as
sociating the representatives of labour 
at all levels of the corporations.  The 
Minister who was in charge of labour 
at one time was always saying that 
labour should be given  a fair deal 
and he had been trying with all kinds 
of legislation to give that fair deal.

Shri B. S. Murtfay: Including profit 
sharing.
Shri Sarangadhar Das:  But, now
when a new industry is being nationa
lised, I am afraid he is absolutely 
throwing overboard the ideas that he 
had as a Minister for Labour. From 
this I conclude  that our Ministers, 
our Government,  say a lot of fine 
things but when it comes to brass 
tacks, they get frightened that some
thing is going to happen, that labour 
is going to destroy this Corporation 
and all that.  1 want to point out 
the way in which labour co-operated 
with the British Government at the 
time of the war, in changing the peace 
nroduction to war production.  Their 
full co-operation was obtained be
cause  the Government, since the 
second decade of this century, had 
trust in labour.  They trusted lab
our and that is why labour fully co
operated in the war efforts and a good 
deal of the success and victory of the 
British in the war was due to the co
operation of labour.  For the future 
guidance of the Minister, I would ask 
him to remember this: not to distrust 
labour, whether they are sponsored by 
this political party or that political 
party. As soon as possible, the re
presentation of labour siiould be da- 
tennined by a secret ballot.  After
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LSarangadhar Das]
all, in these two Corporations, the peo
ple who work, the labour force, are 
highly skilled, educated  people and 
they are not ignoramuses to be huddl
ed together by one party or the other. 
Representatives of labour should be 
associated • at all levels.  The Minis
ter told the House a little while ago 
that he is thinking of somebody to be 
a member of the Corporation, who has 
full sympathy with labour, that is to 
say, an outsider.  We say, one who
has the confidence of labour and is
an  employee.  You have in the
amendment that was adopted in the
Select Committee,  as it has already 
t)een passed, an employee who is ac
quainted with labour matters.  The 
manager of the Corporation, whoever 
the manager is, is also an employee. 
He is handling labour and conse
quently he is acquainted.  If you 
have an employee of the company 
who has the confidence of labour, 
then, there would be no objection. 
This point, I hope, the hon. Minister 
will bear in mind for his future guid
ance.

1 P.M.
Then, about the scales of pay. 'l 
have here a large sheet giving the 
scales of pay in the several com
panies, some on a higher scale, some 
on a lower scale.  When they are all 
Integrated, what will have to be their 
scales ot pay?  To my mind, the 
Air India have a uniform scale of 
pay and a liberal dearness allowance. 
Although, I understand, some of the 
increments have been stopped, lor 
some reason or other, of some of their 
employees, lately.  That should be 
considered as a scale which would be 
satisfactory to all the workers.  Al
though In several  companies, pilots 
and some grades get a little more 
than the Tatas, the Tatas scale is 
rather uniform all the way through. I 
wish that the Minister considers that 
question from that point of view. The 
-alary should be standardised at a 
level which will be satisfactory to all. 
Not one of the workers should feel 
that he has lost anything by this In
tegration.

Shri Poeker Saheb  (Malappuram): 
Sir. I thank you very much for giving 
me this opportunity at this fag end of 
the discussion.  Anyhow, I have only 
to confine my remarks mainly to one 
point.

The word nationalisation fias been 
freely used In this House all through 
this discussion.  But, when I look at 
the Bill, I do not find that word there. 
When I look into the facts, there is 
no nationalisation at all. The word

nationalisation to be used with refer
ence to this Bill is a misnomer. 1 say 
that the Government ought to have 
laKen up the resi>onsibility of runnmg 
this industry themselves  instead of 
creating some Corporations which are 
of ,&eir own making and contributing 
everything that is required from the 
Government  coffers.  Why should 
they fight shy of that responsibility 
which they should have taken? Either 
they should have left  it to private 
concerns which would have run it effl- 
(riently or if they felt that they were 
not able to run it efficiently, they 
snould have 'taken the responsibility 
upon themselves.  Why undergo this 
farce of creating two Corporations or 
one Corporation, whatever it may be. 
and throwing  the responsibility oa 
them?  Are not Government running 
the Railways themselves?  Are the 
Railways not being run efficiently? I 
should think that  Government fight 
shy in this case, because, as I am told, 
some Committee has reported that the 
rea-tapis?n  of the Government may 
stand in the way of quick decisions 
being taken and so on.  I think that 
it is a myth.  I find that this ques
tion was raised in the Select Com
mittee by some of my hon. friend# 
with whom I do not see eye to eye OA 
fundamental principles, but I cannot 
but agree with them on this questio* 
when I find that what,they pleaded for 
is the right thing.  I tio say that there 
is a legal flaw and Government are 
shirking their  responsibility.  Sup
pose something untoward happens an4 
some lives are lost and damages are 
claimed.  I ask:  who is responsible
legally?  Not the Government,  but 
these Corporations.  If they have no 
funds, and people who have suffered 
damage claim conipensation, they can 
only get at the assets owned by these 
Corporations.  They cannot get at 
the Government.  So, I ask:  why
could not Government undertake the 
sole responsibility of contributing all 
the capital and maintaining the ser
vice at any cost?  Even legally, why 
could not they have imdertaken these 
concerns  themselves?  They ought 
not to have fought shy of it.  They 
ought to ĥave taken the responsibili
ty upon themselves. De facto, it is 
Government that is running it, but de 
iiire, it Is the Corporations who are 
going to run it.  This puts people at 
a disadvantage.  I do not see why 
Government should not have gone the 
whole hog and taken the responsibi
lity upon themselvei.

Shri Joachim Alva (Kanara): The 
discussion on this Bill has given ris# 
to a memorable debate In the Indiam
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Parliament.  I would like to congratu
late the Communications Minister and 
his redoubtable  Deputy for piloting 
this Bill.  This is only the beginning. 
We have achieved a great objective. 
Something  has been  accomplished. 
This debate excited so much interest 
in this House that irresp>ective of whe
ther one belonged to the Communist 
Party, the Congress Party, or the 
Muslim League or any other party, 
everyone spoke freely and contributed 
his best to the debate.

Private enterprise  has exhausted 
itself.  It has lost its utility. It has
becotTMj a stumbling block in the way
of economic  progress.  When this 
BJl is enacted, it  give a pointer to 
our future progress.  It will show 
how we shall run our future enter
prises.  The State will cast its glance 
on all fields of economic activity and 
snatch away more  and mor/e enter
prises from private ownership.  Pri
vate enterprise so far has not been 
content with ordinary profits, but it 
has hankered after more and more 
profits, and yet its thirst has not been 
quenched.

The present debate has witnessed a 
very extraordinary event.  I would 
take the House back to the BOAC 
Comet tragedy  that occurred near 
Calcutta.  We owe a lot to the Bri
tishers.  This Bill itself incorporates 
many provisions taken from the Bri
tish Act.  We are obliged to the Bri
tishers for the  conquest of the air.
Through this tragedy, they have had 
to make  great  sacrifices.  Men, 
women and children, including two 
Fulbright scholars have crashed. We 
note this tragedy with great regret and 
on behalf of all of us, we convey our 
sincerest grief over those who have 
laid down their lives in this Comet 
disaster.  Their  bones are laid 
amongst us.  We do not want bones 
to be laid amongst us in this fashion. 
But now that their bones are . laid 
amongst us, we shall always remem
ber them and remember their sacri- 
flre.  The British and others con
quered the air. after all. and today we 
are benefiting by that spirit of enter
prise and sacrifice.

During no part of the debate did the 
hon Minister supply figures as to the 
total losses suffered by our companies. 
Tn England, they lost during the two 
years prior to the taking over of the 
airlines something like £ 40 million 
in the shape of tĥ taxpayers’ con
tribution and the losses suffered by 
the B.O.A.C. and the B.S.A.A. Had the 
House been enlightened as to the total

losses suffered by Indian companies, 
we would have proceeded more care
fully with the matter.  Today, we 
understand that some of the companies 
have indulged in manipulation of ac
counts.  They made hay while the 
sun shone, and now,  we are giving 
them refuge. Still they will reap some 
profit and the poor shareholders wUl 
suffer.

Another point is that it is not mere
ly enough to take over the airlines. 
Only one aspect of the problem is 
covered by that.  Government will 
have to do something positive.  They 
must have better aerodromes.  We all 
know the condition of the runways 
which were exposed to the gale when 
the KLM  tragedy took place  in
Bombay in 1949 and some distinguish
ed Amierican  journalists crashed 
therein*.  So. our runways must be 
kept in proper order.  Our radio 
communication has to be made per
fect.  Our line of signals must  be
well organised and there should  be
long-distance radio communication so 
that our aerodromes will be helped. 
Wp must have up-to-date radar equip
ment.  Our lighting effects must also 
be perfect.  During a gale, there 
should be proper warning.  Only 
after the last disaster, after the KLM 
plane dashed across  a hill-top they 
attended to this matter in the Bombay 
(Santa Cruz) aerodrome. Now you see 
red signals there  everywhere.  All 
these arrangements must be so perfect 
so that no foreign airline will have 
reason to complain that they get in
volved in accidents because our ar
rangements are not good.  If disas
ters must take place, let them take 
place through an act of God; let not 
the blame be thrown on the Govern
ment of India or their organisation.

In regard to redundant personnel, I 
would quote to you the position in 
Ingland, because 1 feel very keenly 
on this matter and Members on both 
sides are anxious that labour should 
get a fair deal.  In  England, this 
was the position when their Air Cor
porations Bill was discussed;

*‘The Parliamentary  Secretary 
emphasized that economies which 
will be effected as a result of this 
proposed merger will take the form 
of expanding business,  without 
engaging further staffs.  rather 
than by large scale dismissals...
Any staff  redundancy resulting 
from the merger will be shared 
fairly between the Corporations.”

I demand the sympathy of the hon. 
Minister in this  respect.  He must 
consider the fate of people who are
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[Shri Joachim Alva] 
going to bt dismissed or who are 
going to lose their jobs.  There are 
Managers who hare previously done 
work on the technical side but who 
have gone over. Their services should 
not be terminated. Their records should 
be looked into.

Finally, I must refer to the gliding 
and flying clubs. They are completely 
neglected. Not enough money has been 
given. This is the positive side.

Shri Jagjivan Ram: Anyway, it is 
irrelevant here.

Mr. Deputy-Speaker:  Yes. The
hon. Member’s time is over.

Shri Joachim Alva: Half a minute
more, Sir.  These flying and gliding 
clubs should be helped and more 
should be established, so that a large 
number of airmen can be trained, and 
our young men can become air-mind
ed.

Mr. Depnty-Speaker. His time is 
over.  I am calling the Minister.

Shri Joachim Alva:  I am finish
ing. Sir.  Today* there is a war of 
three dimensions.  The third dimen
sion is the air dimension.  By this 
Bill, Government are going to take 
charge of the second half of the third 
dimension.  Those  who discounten
ance the part that civil aviation will 
play in our future defence organisa
tion are entirely mistaken. Civil avia
tion is the left arm, and defence avia
tion is the right arm.  By taking 
civil aviation over. Government have 
made our country stronger, and this 
way, we shall go ahead indeed.

Shri Jagjivan Ram:  I do not pro
pose to detain the House for very long. 
The important provision that we have 
made in the amendment is to take 
care of the interests of the sharehol
ders—I mean ordinary shareholders. 
Pandit Thakur  Das Bhargava has 
raised this question.  I do not pro
pose to go into that matter in any 
great detail, but let me inform him 
that in most of the companies, the 
ordinary shareholders will get out of 
the  compensation  amounts  such 
amounts as will be more favourable 
to them than if they would have con
tinued in the companies.  I have no 
doubt in my mind that as the result 
of this nationalisation.  the ordinary 
shareholders are going  to get much 
more than what they would have got 
in the share market.  Apart  from 
that, in the case of most of these com
panies. there was no chance for the 
ordinary shareholders U> get any re
turn on their shares.  Here we are

assuring them of at least three and a 
hall percent, interest.  Taking  all 
these things into consideration, 1 am 
sure the ordinary  shareholders and 
other shareholders will be better plac
ed under this scheme of compensation 
than̂ they would have been had they 
continued in the companies.  The 
House was very much exercised yester
day and today about the ordinary 
shareholders of the Bharat Company. 
We have made certain provisions, but 
even before that, in the morning, I 
received ̂a letter  from the General 
Manager 'of the Bharat Airways Limi
ted.  I would not read the whole 
letter, but one or two sentences wil̂ 
not be out of place.  It runs:

‘‘I am to assure you in this
behalf...... regarding the interests
of the ordinary shareholders—

“......that Bharat  Airways are
equally anxious to safeguard the 
legitînate interests  of the ordi
nary shareholders consistent with 
their obligation to the preference 
shareholders,  who also have no 
desire to rough-shod the claims of 
the ordinary  shareholders.  1 
would be glad if you take an op- 
Dortunity in the House, if you 
deem it proper, of removing the 
misapprehension from the minds 
of the Members that the interests 
of the ordinary shareholders of 
Bharat Airways will be in jeo
pardy.”

But, apart from  thi?». I wanted to 
bring it to the notice of the House be
cause so very much exercised all of us 
were that we have taken precaution.̂ 
in the Bill itself. .1 think if the spirit 
which has been shown in this letter 
is followed by the management of the 
Bharat  Airways company,  there 
will be no occasion for the Govern
ment to take recourse to the provisipn 
that \he House has been good enough 
to make in the Bill.

My friend Prof. H. N. Mukerjee has 
made certain suggestions for the manu
facture of spare parts in this country. 
I will keep that suggestion in view, 
I will make every possible effort to 
see that we get—and I am told that 
we are getting—aviation spirit at the 
same rate as other countries are gett
ing. I will see how far we can econo
mise on this item.  As I have said o* 
previous occasions, it is rrty intention 
to increase the activities of our work
shops to manufacture as much of the 
spare parts as we can easily do here, 
or to manufacture them in the Hindu
stan Aircraft factory.
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My hon. friend has said and I agret, 
that I may be blissfully ignorant of the 
ideologies which he follows.  But I 
may assure him that I am rtot im- 
aware of the activities which are the 
result of those ideologies.  It may be 
that the behaviour of this side may 
not be pleasing to him, but I may as
sure him that we have a code of con
duct which may not be quite in con
formity with the code which they fol
low.  I do not want to say anything 
more.

In regard to labour, I may say I have 
never mistrusted labour.  I have al
ways felt pleasure when I had come 
in contact with the members of the 
working class.  And I can claim some 
amount of first-hand  knowledge of 
the working of the mind of the work
ing class in this country.  I can as
sure my friends opposite  that there 
has never been any question of mis
trust of labour.  If I trust anybody 
in this country the most. I trust the 
working class.

Shri Nambiar:
tice.

Must be in prac-

Shri Namdhari:  Yes, we trust.

Shri Jagjivan Ram:  I trust them
because I have found that they are 
unsophisticated.  I have found that 
if things are placed - before them in 
their real perspective, they are in a 
position to take their own decisions. 
I trust them bdcause I have found 
that, left to themselves, th6y will never 
engage themselves in any way in any 
activity which is prejudicial  to the 
nation or its interests.  I have always 
believed in themi  I have always trus
ted them.  I have found on many oc
casions that but for the valuable ad
vice that they get from their friends, 
guides and philosophers,  they would 
hav̂ saved themselves from the many 
difficulties and troubles in which they 
have been placed at times.

Sbrl Nambiar:  You will give them
the peace of the graveyard.

Mr. Deputy-Speaker:  Other  hon.
êmbers have got some experience 
also, if not' more experience.  There
fore, each will have his say.

Shri Jagjivan Ram:  Therefore, I
say that I always take pleasure in 
dealing with workers and labour. Bat 
1 do not take the same pleasure in 
dealing with them through their inter- 
mediarieg.

Shri  NamdhAri: ̂ Througb  their 
professional intermediajries.

Shri Jagjivan Ram: I want—and
I have never made it a secret—to 
eliminate the intermediaries from tliis 
field, and soonat the intermediaries, to 
whatever political party they may be
long..........

Shri Gadgil: Neo>Brahminsl

Shri Jagjiyan Ram:......are elimina
ted, the better for the working clas
ses.

Shri Raghimath
Distt.—Central): 
too!

Singh  (Banaras 
For the country

Shri Jagjivan Ram:  I will go a step
further and say for the world peace 
too.

Shri Nambiar: 
air?

Travelling in the

Shri Gadgil: 
leaders?

In dealing with their

Shri Jagjivan Ram: As I have said. 
I do not propose to take any more o£ 
the time of the House.  I once more 
express my sincere  thankfulness to 
all sides of the House.  I know we 
are going to take a big responsibility— 
a responsibility on the failure or suc
cess of which depends to a very great 
extent the future economic pattern of 
this country. And, therefore, it should 
be the endeavour of all who want that 
the present economic  set-up of the 
country, which no doubt has to a very 
great extent outlived its utility, should 
improve, to co-operate sincerely  to
make this undertaking a success.  We
may have ditterences—and differences 
we will have, there is no doubt about 
that—but the ultimate objective  of
making this nationalised undertaking 
a success should be a common effort, 
and I will only hope that the co-opera
tion which has been extended to me in 
expediting the passage of this Bill
will be extended to the corporations 
for making their work and responsibi* 
lity a success.  I once again thank 
you.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be 
passed.'*

The motion was adopted.

Mr. Deputy-Speaker: The House
will now adjourn and meet again at 
Four O’clock this evening.

The House then adjourned till Four 
of the Clock.




